FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

GIGA PIPE SYSTEMS INDIA PRIVATE LIMITED DEALING IN CONSTRUCTION
OF PRECAST CONCRETE PIPES AND FITTINGS AT MAIHAR, DISTT: SATNA,
STATE: MADHYA PRADESH

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along with ~ GIGA Pipe Systems India Private
PAN & CIN/ LLP No. Limited
CIN: U74999DL2020FTC368645
PAN: AA1CG4822F
2. Address of the registered office DSIIDC SHED NO. 103, SCHEME - I
OKHLA INDUSTRIAL AREA, PHASE-
I, South Delhi, NEW DELHI, Delhi,
India, 110020
3. URL of website No Website of the Corporate Debtor
4. Details of the place where the majority of | NH-7, Main Road, Village Nadan Sharda
fixed assets are located Prasad, Tehsil- Maihar, City: Maihar,
Distt: Satna, State: Madhya Pradesh, India,
Pin: 485771
5. Installed capacity of main products/ Not Working
services
6. Quantity and value of main products/ NA (As CD is not working)
services sold in the last financial year
7. Number of employees/ workmen Nil
8. Further details, including last available Details can be sought by sending request at
financial statements (with schedules) of gigacirp2025@gmail.com
two years, lists of creditors, are available
at URL:
9. Eligibility for resolution applicants under : Details can be sought by sending request at
section 25(2)(h) of the Code is available gigacirp2025@gmail.com
at URL:
10. | *Last date for receipt of expression of 17-09-2026
interest
11. | *Date of issue of provisional list of 19-09-2026
prospective resolution applicants
12.  *Last date for submission of objections to 21-09-2026
provisional list
13. | *Date of issue of final list of prospective 22-09-2026
resolution applicants
14. | *Date of issue of information 23-09-2026
memorandum, evaluation matrix and
request for resolution plans to prospective
resolution applicants
15. | *Last date for submission of resolution 03-10-2026
plans




16.  Process email id to submit Expression of | gigacirp2025@gmail.com
Interest
17. | Details of the corporate debtor’s NA
registration status as MSME.
“*Timelines has been reduced in lieu of Honourable NCLT Bench-IV order dated 02.09.2026
in the case of IA No. 4218 of 2026 (IB/294/ND/2025) State Bank of India V/s Giga Pipe
Systems India Pvt. Ltd.

Sd/-
Manoj Kumar Anand
Resolution Professional
In the matter of GIGA Pipe Systems India Private Limited
(Under Corporate Insolvency Resolution Process)
2, Community Centre,3rd Floor, (Near PVR/McDonald's), Naraina, New Delhi-110028
IBBI Reg. No.: IBBI/IPA-001/IP-P00084/2017-2018/10180
E-Mail: gigacirp2025@gmail.com
Date: 10/09/2026

Place: New Delhi



NOTICE OF LOSS OF SHARES OF
LUMAX INDUSTRIES LIMITED

Lumax Industries Limited, 2nd Floor, Harbans Bhawan - Il, Commercial Complex,
Nangal Raya, New Delhi, Delhi, 110046
Notice is hereby given that the following share certificates have been reported as lost/misplaced and
the Company intends to issue duplicate certificates in lieu thereof, in due course.
Any person who has a valid claim on the said shares should lodge such claim with the Company at its
Registered Office within 15 days hereof.

THURSDAY, SEPTEMBER 10, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

ADDENDUM TO FORM G

SHARMA,3) ATUL KUMAR SHARMA having Loan Account Number UGDELMC0000070858
to repay the amount mentioned in the notice being ¥ 20,41,987.00/- (Rupees Twenty Lakh
Forty One Thousand Nine Hundred Eighty Seven Only) as on 28/03/2026 together with in-
terest thereon, within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and
the public in general that the undersigned has taken possession of the property described herein
below in exercise of powers conferred on him under sub-section (4) of Section 13 of the Act read
with Rule 8 of the said rules of the Security Interest (Enforcement) Rules 2002 on 8th of Sep-
tember of the year 2026.
The borrowers in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of UGRO Capital Lim-
ited for an amount of being X 20,41,987.00/- (Rupees Twenty Lakh Forty One Thousand
Nine Hundred Eighty Seven Only) as on 28/03/2026 together with interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in re-
spect of time available, to redeem the secured assets.

SCHEDULE OF THE SECURED ASSET(S):

S.No. Model Make Invoice No.
1. VERTICAL MACHINING MMD DMAIC PRO- | MMD2024-
CENTRE VMC840 FILE SOLUTIONS | 25/0117
PVT LTD

flota: The other contenis and tarms of Form G dated 20,08, 2026, as peblished in the Frae

Prass Journal (English) and Baj Express (Hindil, Indore Edition, and the Financial Express
{Englizh) and Jansatia (Hindi), New Delhi Edition, shall remain unchanged.

Furthar, the existing prospectve resclution applicant{s) who have already submitied iheir

Exprassion of Infarest (Eol) on or befora 07.00.2026 in response o Form G daled

20082026 shall not be reguired 1o submit their Eol afrash

80/

Akhil Ahuja (Authorized Represeniative)

Mavenl Restructuring Services LLP Resoltion Professional

IBBI Reg. No.- IBBIIPA-0154/IPA-3/2023-2024,/50058

AFA Valld No.- 31.12.2026

Regisiered and Communicalion Address:

o Biock, 378, Panchsheel Park, New Deli- 110017

Also at; Floor No. 8; Fiat No. 803, Chandak Cornarstone,

David 5 Barratto Road. Upper Wor, Mumbai, Maharashira — 4000148

Communication Emall 1d- clep.mgirpl @omail.com

Registered email 1d- caakhilahujaimgmail.com, Mobile: +91- 3910187705

Date: 10/09,/2026
Place: New Delhi

yame of the ﬁg'gg) Ceggf}g?‘e Distinctive No.(s) Namber of ADDEDNUM TO INVITATION FOR EXPRESSION OF INTEREST PUBLIC NOTICE
' 4457 528601 - 528650 50 PUBLISHED ON 20.08.2026 FOR FOR THE ATTENTION OF THE CREDITORS OF
| 4568 534151 - 534200 50 ﬂMHm;i' GHAT%BJIE_‘IF_DD TOLL lF:tﬂADS PEF:HA‘;E L[:M;ED M/s SATHYADHARA COMMUNICATIONS PRIVATE LTD.
. PERATING IN CONSTRUCTION OF ROAD INFRASTEUCTURE AT . - . .
DEEPAK PAHWA | Doo0s47 f :ggg; mgmmgggg :g MHOW-GCHATABILLOD Notice is hereby given to the creditors of M/s Sathyadhara Communications
89524 3805891-3805990 100 {Under regulation 36A(1) of the Insolvency and Bankruptcy Board of India [l l&d .Ltd. (CIN U921_30KL2009PTC023$39)that the process email id given
89525 3805991-3806090 100 (Insolvency Resolution Process for Corporate Persons) Regulations, 2016) [l EREUSEIGY No. 1_0 In _the FORMA public announcement dated 09/09/2026 is
89526 3806091-3806190 100 — . facing some technical issues. Hence all creditors are requested to send a copy
Place: NEW DELHI » Name| ||3l:| PARTICULARS Original Revised of their claims also to the personal email id of the interim resolution professional
Date: 10.09.2026 DEEPAK PAHWA| | | 10_ | Last date for receipt of expression of interest  [07-08-20268  (22.09-2006 shown in item 09 of the FORM A published i.e. jossysk@gmail.com. Regret the
11, | Date of ssue of provisional list of prospective [17-09-2026  |01-10-2026 inconveniences caused ifany.
o e o resofution applicants Name and Signature of Interim Resolution Professional:
GRO U GRO Ca plial Limited 12. |Last date for submission of objections o |22-09-2026 | 06-10-2026 Sd/-Adv.Jossy Steephen Kattur
B-17, Fourth Floor, Art Guild House, Phoenix Market City, Kurla | provesianal s o ] — il IBBI/IPA-002/IP No.1056/2021-2022/13627
West), Mumbai- 400070 13, | Date of issue of final list of prospective 01-10-2026  |16-10-2026 Date: 10/09/2026:
POSSESSION NOTICE APPEND'X |V n:-_sc;.!”ﬁ.gn ggplimnb} L Place: Ernakulam
(SEE RULE 8(1)) FOR MOVABLE PROPERTY 14. | Date of issue of information memorandum,  |[06-10-20268  |21-10-2026
Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having its reg- evaluation matrx and request for resolulion
istzredt ':)fﬁge at étth Eloor, Té)ger 3, thui?ox B:;!ness‘Plapr\k, LFS R(;)aEd,f Kurla, Mtjmfbsai 40§)tO7|0, plans to prospeciive resolution applicants
under the Securitsation and Reconstructon or Financlal ASSEts and £nrorcement or Security In- 158 | Lazt date far submizsian of resalution olans (5112026 W11 =2026
terest Act, 2002 (54 of 2002) and in exercise of the powers conferred under Section 13 (12) read P A R E - F f . e I HEHO Hou SIHG FI " nH cE LIMITED
with rule 3 of the_ Security Interest (Enforcement) Rules, 2002, issued a Demand notice dated lﬁ'ig:;f S A T RelOR e it Contact Address: A-B, Third Floor, Sector-4, Noida - 201301,
30/03/2026 calling upon the Borrowers 1) ATECH INDUSTRIES,2) NARENDRA KUMAR - Regd Office: 04, Community Centre, Basant Lok, Vasant Vikar, New Delhi - 110057,

HeroHousing  Ph; 041 49267000, Tol Fres Mo: 1800 212 3300, Email; customer.cara@herohfl.com
Finance Webeite: www. herchouwsingfinance.com | CIN: USSTR20L201GPLCA014E

DEMAND NOTICE

Under Zachion 13 [2) of the Seuritization sad Recorstruchion of Finaacial Azzats and Exforcement of

Secunty lnterast Act, 2002 ("Ret”) reed with Rele 3 of fhe Security Inlerest (Endsrcement) Rules, 2002 {*Rales")

‘Whereas the undarsagned being the Authansed Offiter of Hero Housing Finanea Limiad (HHFL) under
trir AL ared 91 exercisa of powars conlesod under Seclion 13 (12) read wilh Bule 3 of the Rules sfready
lggieed detaded Demard Notbices deted below under Sectian 1301 of the Act caling upon the
Barowen spCo-Bamowes sl Guerantor(s] (all. singulany or togather raferred 1o “Obfipors"yLegal
Her{slilegs Reprosentafrels) Bsbid hersuncer 1o pay Bw -amaunls menlioned n the especlve
Demard Mescat, within 60 d&ys from (k2 date of the raspecie Mobce's, &5 per detals given below
Copias of the said Molices are sened by Registarad Posl AD. and &re available wilh the undarsgned,
and e s ObligonsiLegal HelrshLegal Represanlalve|s), may, I hay 5o dages, collecl e
respective copy from the undersigned on any working day dusing nommial offica baws,

I comnection with the above, Natles 5 hereby glven, once agaln, fo the sald Obligans) fLegal
Heir|z}iLegal Representative(s) to pay to HHFL, within &0 days from the date of the respective
Motice's, the amounts indicated harein balow against theie respective names, fogethar with
further interest as detakled bedow from the respective dates mentioned below in column (d) 151 the
date of payenent and (o resdlsation, read with the laan agreement and ather decumental wrltings,
if any, executad by the said Obligors). As secuwrity for dus repayment of tha loan, the following
Sacured Azsatjs) have baen morigaged o HHFL by the said Obligoris) respactivaly,

Place: DELHI Sd/-(Authorised Officer)

For UGRO Capital Limited

Date: 10.09.2026

NOTICE BY WAY OF SUBSTITUTED SERVICE
UNDER RULE 38 OF NCLT RULES, 2016 READ WITH ORDER V¥ RULE 20
OF CODE OF CIVIL PROCEDURE, 1908
BEFORE THE HONBLE NATIONAL COMPAMNY LA TRIBLIMAL
NEW DELHI BENCH — IV, NEW DELH|
SHAILENDRA KUMAR SINGH & ORS.
VERSLS
M5 MORPHEUS PRODEVELOPERS PRIVATE LIMITED
LA, NO. 2559 OF 2026
IN
LR (1.B.) NO. &2 OF 2024

Ta,
1. BHAVESH KUMAR SINGH
SUSPENDED BOARD OF DIRECTOR OF
M/5 MORPHEUS PRODEVELOPERS PRIVATE LIMITED
HAVING RESIDENCE AT
F-1102, AMRAPALI ZODIAC 11TH FLOOR, SECTOR -120,
NOIDA, GAUTAM BUDDHA NAGAR UTTAR PRADESH - 201301
EMAIL: Bhavesh bhavesh singhd9@gmail com

~RESPONDENT NO, 2
‘Whereas Mr. Shailendra Singh Being the Resolution Professional of My's Morpheus
Prodevelopers Private Limited has filed an Application bearing L4, Mo, 2559 of 2026
in CP (LB} No. 63/ND/2024 under Section 25(2]()) read with Section 66 and &7 of
Insolvency and Bankruptcy Code, 20016, inter alia, seeking appropriate
directions/relief against the Respondents.
Whereas the Hon'ble National Company Law Tribunal, Court-IWY at New Delhl vide
Order datied 1208202 b, has permitted the |.||'“||J-e=|~\.igi'-|-'|.{ ter SiErye the Addresses e,
the Respondent Na, 2 through substitited moede al service e, through newspaper
publication in two prominent newspapers in vernacular langueage in that area, whera
the RespondentNo. 2 is residing, due toinability toserve through ordinany mode.
TAKE NOTICE that the above-captioned matter will mow be lsted on 14.09,.2026
before the Hon'Ble Matiomal Company Law Tribunal, Court-IY, New Delhl, You iy
aitfer appear in person or theoegh your Authorized Pepresentative. Take nofice that,
in default of your appearance on the day before menticned, the Applicaticn will be

1 i . k 3
heard and determined in your absence. Mr. Shailendra Singh

Resalution Professional For
M5 Morpheus Prodevelopers Private Limited
Regd.No, IBBI/IPA-DO2/IP-NO0MT71/2017-18/11372

BGIL FILMS & TECHNOLOGIES LIMITED

CIN Mo; LERF930L1980PLCNIRS 2
Regd. Office: ALTF Build, 103, NH-19, CRR}, kshwear Nagar,
Okhla, Mew Dafhi-110044
Corporate Office; C-13, Second Floor, Sector 58,
Moida-221301 [Untar Pradedl)
E-mall: beilfilmsi@bgilinfo.com, Website: www bpiffilms com

NOTICE

MNotice i hereby given that the 37th AGM (Annual General Meeting) of the Company
is scheduled to e held on 30th September, 2026, Wednesday st 0945 & M., through
Video Conference or Other Audic-Visual Means [OAVNM] facility in compliance with
peneral circelar Moz, 142020 dated April 8, 2020, 17/2020 dated April 13, 2020,
2002020 dated hMay 5, 2030 and subsequent circulars issued in this regard, the latest
being 03,2025 dated September 22, 2025 by the Ministry of Corporate Affalrs [MOA),
Gavernment of India and Securities and Exe hange Board of India {SERN, to transact
the Ordinary and Special businesses as set out in the Natice

As par aforesaid circulars, the Notice of AGM along with the Annual Beport for FY
2025-2026 has to be sent only by electronic made to those Members whose E-mail 1d
are already registéred with the Compamyy Depositaries, The Company is also
praviding e-voting and remate e-voting f.1;:|;i:'-,| o all its Members sirmilar te earlior
pracices

If your emall 10 is already reglstered with the Company/ Depositary, Notice of AGM
along with annual report for BY 2025-2026 and logle detalls for e-vobing shall be sent
e wour reglstered emall addréss, In case wou have not registered your emall 1D with
Liwex Cam |':I.|r|','." Chepositary, please fealbow below instructans 1o regisier wour email [0
far obtaining annweal report for FY 2025-2026 and login details for e-voting

&
BGIL

Fima 4 Teohbvmlogies L

PhysicalHolding | Send a request to Registrar and Share Transfer Agent of the
Company, MAS Services Limited at info@masserv.com
providing Folle nuember, Mame of the shareholbder, scanned
copy of the share certificate (Front amd Back], PAN [self
aftested scanned copy of PAN Card), ASDHAR  (self-attested
scanned copy of Aadhar Card ) for registering email address,
Mease send your bank detail with original cancelled cheque to
our RTA [ie. MAS Services Limited, T-34_ .2nd Floor, Okhia
industrezl Area, Phase-ll, New Delhi 100020 slong-with letter
mentioning follono. fnotregistered already.)

PLEASE LIPDATE THE SARE ON OR BEFDRE 23,09/ 2026.

Fleasa contact your Depositary Particlipant {DP} and register
your email address as perthe process advised by DB

Demat Holding

Flease also update your bank detail with your DP for dividend
payment by MACH If declars by company

PLEASE UPDATE THE SARME OM OR BEFORE 23,/05/ 2026,

Th= Motice of AGM and Annual Report for PY 2025-2026 will also be available an
Company's website at weww bgilfilms.com and also on the 5tack Exchanges websites
at www.bseindiz.com Members attending the meeting through WCf OBWM shall be
counted fior the purpose of Quorum under Secton 103 of the Companies Act, 2013,

For BGIL Flims & Technologies Limited
5dy-

Pooja Aggarwal

Campany Secretary & Comphance Officer

Hlace: Delhi
Date: OB.09.2026

Laam Mame of Obligor(shlegal | Total Dutsiarding Dwa Oate of Diate of
Accoumt Mo, | Hedr(z)/Legal Representaliveis) | Rs. as oo bedow Owles| Demand Molice|  NPA

HHFDELHOW | Legal Heirs Of Lade Rs. 1164, 7470 02-09-2026 | O07-08-2028
13000001026 | Mr. Ramesh Singh Chauhan a3 an 02-Sep-2026
Maheshwari Dewi

Descriptbon of the Secured Assels | Immovable Properikes | Morlgaged Properties:- Bulllup
Second Floor, (3 Floor Abowa Upper Ground Floor And Firsi Floor) | Extent Lipto Celling Lewsal, Without
Roof Rights, Anaa Maaswing 31 78 5q.mirs: Le. Area Maasuring 38 59y Apprax., Alongwith Whole
Of s Struchane According Ta Ste Theren, Consisting OF Ong Bedmam, Ore Drawng Roam, Kilchen

Taikabbathesam, Balcany, Eic. & Part Of Built-up Propariy Basring Mo, H-35, Stiusded At Abedi Of H-
lock, Shakarpur, Out OF Ehasra No 2841 84, In The Ared OF Village Shakarpur Khas, Delhdi-110092.
Bounded as:. East: Gall, West; Potions Of Othars Buil On H-35, North; Osner's Property, South;
Portiore Of Orihess Buill On H-345,

“withi furthar intarest, addbonal Interest &l the rale as more pardcifady staled in respecive Demand
Mofics dated manlicnad ebowe, incdantal expermas, cosls, chames abc incurnad bl the date of payment
and'ar resfization. IFhe said Chligors) shall fail o make peymerd b HHFL = efanesaid, than HHFL shall
proceed egainst Ihe above Secured Assetls | Immavabie Propartvfies) under Sectior 134} af the saidAct
and the epplicable Rules prdiely at e risk of the seid Cbigor(siLegal Hewr([=)Lagal Rapresentaive (g)
35 ho tha costs and consequences

Tha gaid Obfigon'siLegal Hain sl egal Raprezenlatnes) are prahibibed undier the said Act o iransfer the
aloreseid Secured Assed|s)Vimmovabla Properdy, whelbar by way of sale, leasa or olbarwise withpud the
arioewritien consant af HHFL . Any person who conlravenas or abeds comnavantion of tha provisiores of the
Azl or Rules made fhereundes shall be §abka for mprisanment andfor panaity as provided undar the S,
DATE:  10-09-2026, Sd/- Authorised Officer,
PLACE: DELHI For HERD HOUSING FINAMGE LIMITED

SALE NOTICE UNDER THE INSOLVENCY AND BANKRUPTCY CODE, 2016
HELPLINE HOSPITALITY PRIVATE LIMITED (IN LIQUIDATION)

Liquidator Office: Kashyap & Associates 101, Nipun Plaza, Sector-1,
(Near Max Hospital) Vaishali, Ghaziabad-201019

E-AUCTION NOTICE

Date and Time of E-Auction: 28/09/2026 (2.00 PM to 4.00 PM)
{with unlimited extension of 5 minutes each)

Sale of assets of the Corporate Debtor on a standalone basis under the
Insalvency and Bankruptcy Code read with BBl (Liquidation Process)
Reguiations, 2016 through E-Auction on "AS |3 WHERE 157, "AS 15 WHAT 157,
"WHATEVER THERE |5 BASIS" and "NO RECQURSE BASIS" through an
approved service provider i e. Baanknet (Bank Assals Auction Network),

Last date of submission of E'I]-g:ﬁl-ll_fy

SRU STEELS LIMITED

CIN: LO1111DL1995PLC107286
Registered Office: C-47 G/F, Shivalik Colony, Malviya Nagar, Near Shemrock School, Malviya Nagar (South Delhi), South Delhi,

EXTRACT OF THE AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2026

In Compliance with Regulation 33.of SEBI {Listing Obligations and Disclosure Requirements) Regulations, 2015, as amended
("SEBI Listing Requiations”), the Board of the Directors of SRU Steels Limited at their meeting held on Tuesday, 08th September,
2026 approved the Audited Standalone Financial Results and Financial Statements of the Company for the Quarter and Year
ended 315t March 2026, The Financial Results along with Audit Report issued by M/s. Bihan Shah & Co., Chartered Accountants,
Statutory Auditors of the Company are available on the website of the stock exchange i.e. BSE Limited www.bseindia.com and
also on the website of the Company i.e. www.sru-steels. com. In Compliance with Regulation 47, of the SEBI Listing Regulations
we hereby notify that the same can also be accessed by scanning the below Quick Response (QR). Code.

Place: Delhi
Date: 09" September, 2026

By Order of the Board of Directors SRU Steels Limited
Sdi-

Akhil Arora

Managing Director & CFO

(DIN: 11329665)

SBFC Finance Limited

|| SBFC

PUBLIC NOTICE FOR AUCTION CUM SALE

Pursuant to taking possession of the secured asset mentioned hereunder by the Authorized Officer of SBFC Finance Limited (Erstwhile SBFC Finance Pvt. Ltd.) under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (“SARFAESI Act”) for the recovery of amount due from below borrower/s, offers/Bids are invited by the under-
signed in sealed covers for purchase of immovable property, as described hereunder, which is in the possession of the secured creditor, on ‘AS IS WHERE IS BASIS’, ‘AS IS WHAT IS BASIS’
and ‘AS IS WHATEVER THERE IS BASIS’, The Reserve Price for the Auction will be against the each property as mentioned below in respective column and the Earnest Money Deposit (EMD)
will be 10% of the reserve price accordingly which shall be required to be submitted by way of DD/PO in favor of “SBFC Finance Limited” along with the Bid by the intended bidder(s)/purchas-
er(s) at SBFC Branch Office “SBFC Finance Limited, O-7, 1St Floor, Lajpat Nagar-ll, New Delhi-110024.” on or before 5:00 PM of 28/09/2026 (last date for bid submission) . The success-
ful bidder/purchaser shall pay a deposit of at least 25% of the Sale Consideration [inclusive of EMD amt. paid with the Bid] either on the same day of Sale Confirmation or not later than next work-
ing day. Balance sale consideration shall be required to be deposited within 15 days from Sale confirmation date. Particulars of which are given below: -

Registered Office: - Unit No. 103, First Floor, C&B Square, Sangam Complex, Village Chakala, Andheri- Kurla Road,

Andheri (East), Mumbai-400059.
Branch Address: SBFC Finance Limited, O-7, 1St Floor, Lajpat Nagar-1l, New Delhi-110024.

Demand L Earnest Money Total Loan
Address of Borrower(s) / Co-Borrower(s) Notice Date ﬁﬁf:;:ﬁ: :g;::y Plzize(r;;) Deposit (EMD) | Outstanding as on
and Amount (10% of RP) 31st August, 2026
1. VINOD COFI COLDDRINK SHOP, Demand Notice Date: | All that piece and parcel of the| Rs.9,50,000/- Rs. 95,000/ Rs. 18,57,530/-
Mayur Vihar, PH-1, Galleria Mall, Gate No. 3, Delhi- 110091. 6th March 2023 property of Flat No. C-6 on (Rupees Nine Lac | (Rupees Ninety-Five | - (Rupees Eighteen
2. VIRENDER KUMAR, Rs. 11,86,493/- ( Rupees . Fifty Thousand Thousand Only) Lac Fifty-Seven
3. DURGA DEVI, 4. RAM KISHOR, 5. GOMTI DEVI, ol Second Floor area measuring 34 Only) Thousand Five

Eleven Lakh(s) Eighty-Six
Thousand Four Hundred
Ninety-Three Only) as on
2nd March 2023 plus
unapplied interest from the
date of 3rd March 2022

Add: Y K Jhuggi Camp, Yamuna Khadar, Chilla Saroda Khadar,
East Delhi, New Delhi-110091.

And Also, At: 1a. VINOD COFI COLDDRINK SHOP,

Flat No.C-6, On 2nd Floor, Plot No. F-20 and Plot No. F-21,
Khasara No. 156A, Sai Upvan, village Yusufpur Chak saveri,
Gautam Budh Nagra, Uttar Pradesh-201012.

Sq. Mtrs.(Without Roof Right) on
Plot No. F- 20 & F-21 Khasra No.
156A, Sai upvan Village Yusufpur
Dadri Gautam Budh Nagar.

hundred and
Thirty Only)

1. Last Date of Submission of Sealed Bid/Offer in the prescribed tender/Bid forms along with EMD and KYC (Self-attested) is 28/09/2026 on or before 05:00 PM at the Head/Branch Office address
mentioned herein above. Tenders/Bids that are not filled up or tenders received beyond last date will be considered as invalid and shall accordingly be rejected. 2. EMD amount should be paid by
way of Demand Draft/Pay order payable at, New Delhi-110024. in favour of “SBFC Finance Limited” which is refundable without interest to unsuccessful bidders. 3. Date of Inspection of the
Property is on 21/09/2026 between 11.00 AM to 4.30 PM. 4. Date of Opening of the Bid/Offer (Auction Date) for Property is 29/09/2026 at the above-mentioned branch office address at 12:30
PM. The tender/Bid will be opened in presence of the Authorized Officer along with all bidders. 5. The bid starts from the incremental value of Rs. 50,000/- (Rupees Fifty Thousand Only).
Further all the bids shall be increased in multiple of incremental value. 6. Property will be sold to bidder quoting the highest bid amount. Inter-se bidding will be at sole discretion of Authorized Officer.
However, the Authorized Officer has the absolute power and right to accept or reject any tender/bid or adjourn/ postpone the sale without assigning any reason whatsoever thereof. The property will
not be sold below Reserve Price. 7. Further interest will be charged as applicable, as per the Loan Agreement on the amount outstanding in the notice and incidental expenses, costs, etc., is due
and payable till its realization. 8. The detail terms and conditions of the auction sale are incorporated in the prescribed tender form. Tender forms are available at the above-mentioned Head/Branch
office. 9. Any fees, charges, taxes including but not limited to transfer/conveyance charges, unpaid electricity charges, Municipal/local taxes, Stamp duty & registration charges shall have to be borne
by the purchaser only. 10. The Auction Purchaser/Highest Bidder shall deposit the applicable TDS as per Income Tax rules (as of now 1%) against the Sale in PAN of SBFC Finance Limited (SBFC),
and submitted the requisite Form/Documents (as of now called form 26QB) with RFL prior issuance of Sale Certificate. The said TDS amount will be deducted by Auction purchaser form the Sale
Consideration. 11. All dues/arrears/unpaid taxes including but not limited including sales tax, property tax, etc. or any other dues, statutory or otherwise on the secured property shall be borne by
the purchaser separately. 12. Encumbrances known to the secured creditor: NIL 13. The successful bidder shall deposit 25% of bid amount (after adjusting EMD) immediately and balance 75%
amount must be payable within 15 days. On failure to pay the sale price as stated all deposits including EMD shall be forfeited without further notice. However, extension of further reasonable time
to make the balance 75% payment in exceptional situations shall be at sole discretion of authorized officer. 14. The particulars given by the Authorized officer are stated to the best of his knowledge,
belief and records. Authorized officer shall not be responsible for any error, mis-statement or omission etc. 15. The bid is not transferable, the purchaser(s)/successful bidder(s) and/or any person
claiming through or under them shall have no right to initiate any proceedings against the authorized officer/secured creditor in relation to the sale of the secured asset. 16. The Banker’s Cheque or
Demand Draft should be made in favor of ‘M/s. SBFC FINANCE LIMITED’ payable at, New Delhi-110024 Only. 17. The Borrower/ Co-Borrower are hereby given 15 DAYS STATUTORY SALE
NOTICE UNDER THE SARFAESI ACT, 2002 to pay the sum mentioned as above before the date of Auction failing which the immovable property will be auctioned and balance, if any, will be recov-
ered with interest and costs. If the Borrower pays the amount due to SBFC Finance Limited (Erstwhile SBFC Finance Pvt. Ltd.) in full before the date of sale, auction is liable to be stopped. 18. The
notice is hereby given to the Borrower, Co-Borrower to remain present personally at the time of sale and they can bring the intending buyers/purchasers for purchasing the immovable property as
described herein above, as per the particulars of Terms and Conditions of Sale. 19. The interested parties may contact the Authorized Officer for further details/ clarifications and for submitting their
application/Bid. Authorized Officer: Mr. SUNEEL KUMAR, Mobile No. +91 9910190890 E-mail Id: Suneel.kumar2@sbfc.com Authorized Officer: Mr. ROHIT SHARMA, Mobile no. +91
8588015491, E-mail Id: rohit.sharma8@shbfc.com 20. In case of discrepancy in the Vernacular language publication, the English newspaper will prevail over vernacular newspaper.

Place: New Delhi-110024
Date: 10th September, 2026

Sd/- (Authorized Officer)
M/s. SBFC FINANCE LIMITED

|Reserve Pricel Amount | Incremental
Deatails of Assets (INR) (INR) Vsl
Double-story residential premises 415 41.50 2.00
admeasuring 177.30 Sq Mtrs, situated at| Crore Lakh Lakh
Piot No.158, Block-G, Sector-41, Noida,
Distt G_B.Nagar, UP-201301

26082026, 6.00 PM

Documents and EMD

Dafe and Time of E-Auction for qualified

bidders

MNote:

1. E-Auction will ba conducted on "AS 1S WHERE 15", "AS |15 WHAT 15",
"WHATEVER THERE I5 BASIS" AND NO RECOURSE BASIS" a5 such
salg 5 without any kind of warranties and indemnities through approved
service provider Bank AssetAuction Mebwork

2. Documents shall be submitted on the website - hifps/haanknet.com/ an or
before Z6th September 2026. The bid form, along with detailed terms &
conditions of the complete E-auction process, can be downloaded from the
wehsita hilps:/baanknel, comy

3. Interested bidders are required to compulsonly register themselves on the
websita of baanknel under Buyer registration and then submit the eligibility
documenis onling on the baanknetwebsite

4. Bafore submission of EMD and participation in the process, mandatorily refer
lo the detatled E-Auction Process Dooument

5. In case the bidder has any queries regarding the auckion process, they may
refer to the Auclion Guide for Buvers available on the webslie
hitpsbaanknet.com. For further assistance, bidders may contact the heipline
at +81 82912 20220 or wnte 10 support baanknet@psballiance.cam, Or
contact MrAnun Kumar, Advocale, at mobile no, BOTET 52975

| 280812026 §2.00 PM 1o 4.00 PM)

Sdi-

Sarvesh Kashyap

Liguidator, Halpline Hospitality Pvi. Lid, {im Liquidation)

Regn.No.: |BBI|PA-D02P-N001 271201 7-18/102%6

Address: Kashyap & Associates 101, Nipun Plaza, Sector-1,

Diate ; 09,/ (8172026 {Near Max Hospital), Vaishali, Ghaziabad, UP-201019
Place: Chaziakad E-mail: hhplinliquidation@gmail.com

__MARE LOIRE FASHIONS LIMITED

1erly known as Mare Loire Fashions Private Limited)
irstl Floor, Band Khera Rogd, Mundlka, New Delhi=-1 10041
CIN: LIB20Z2DLZ0 1 4PLC2Z 661 84 Website: www.marcloire.com,
Emall: Ainance@marcloire.in, Ph: +91-6200962 002

CORRIGENDUM TO THE ANNUAL REPORT FOR THE
FINANCIAL YEAR 2025-26

The Company has issued the Notice dated 2° Seplember, 2026, convening the
13" (Thirteenth) Annual General Meeting (AGM") to be held on Tuesday, 28°
September, 2026 at 11:30 AM (IST) Through Video Conferencing (VC) Other
Audio Visual Means (OAVM) and the Annual Report for the financial year 2025-
26

The said Nobce of the 13" AGM and Annual Reparl were circulated to the
shareholders of the Company on 2% September, 2025 in compliance with the
provisions of Companies Act, 2013 read with the relevant rules made thersunder
and SEBI (Listing Obligations and Disclosure Requiremeants) Regulations, 2015
Subsaguent ta the circulation of the Annual Report, the Company observed an
Inadvertent typographical eror in the reproduction of certain figures intha Cash
Flow Statement appearing on Page No. 132 of the Annual Report

Accordingty, the Company has issued a Corrigendum to the Annual Report and
uploaded the Corrigendum together with the Revised Annual Report on the
website of the Company at hiips:marchoire. comvinvestors, The Corrigendum
and the Revised Annual Report have also been submitted to BSE Limited for
dissemination o the shareholders and the investing public

This Cormgendum shall form an integral part of the Annual Report for the
financial year 2025-26 which has already been circulated to Members of
Company and from the date hereof, the Annua! Repart for the financial year
£025-26 shall always be read in conunchion with this Cormigandum, Save and
excepl the modifications specifically sel out In the Comrigendum, all cther
contents of the Annual Report shall remain unchanged,

The Corrigendum o the Annual Report along with the Revised Annual Repor
has also been circulated on 9 September, 2026 through electronic mode to the
Members whose email addresses are registered with the Company/ Registrar
and Transfer Agent/Depository Participant(s).

The Company regrels any inconvenience causad to the shareholders due to the
inadvertent error.

This Corngendum 15 also. available on the Company's website af
https:imarcloire comyinvestors, on the website of BSE Limited at
www. bseindia.com and an the website of NSDL at www.evotingindia.com.

For MARC LOIRE FASHIONS LIMITED

Sd/-

Vasant Kuber Soni

Place: 09/09/2026 Company Secretary & Compliance officer
Date:; Delhi M. No.: AGG6T4

epaper.finanﬂiaiexpress-.cunb. &

FORM NO.14
[See Regulation 33(2)]
OFFICE OF THE RECOVERY OFFICER - I
DEBTS RECOVERY TRIBUNAL DELHI (DRT 2)
dth Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001
DEMAND NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME
TAXACT, 1961,

RC/108/2026 09-07-2026

UNION BANK OF INDIA (E-CORPORATION BANK)

Versus

MS GROUP SECURITY ALLIED SERVICES

e

Ta

(CD 1) MS GROUP SECURITY ALLIED SERVICES B-508, SUSHANT LOK PHASE-
1, GURUGRAM Gurgacn, HARYANA-122001 Also At:B- PLOT NO, 566, UDYDG
VIHAR-Y, NEAR POST OFFICE, GURUGRAM HARYANA Also AL B-417, 15T
FLOOR, SUHANT LOK-|, GURUGRAM, HARYANA - 122009 Also At; FLAT NO. 108,
IVORY TOWERS RETREAT COMPLEX, SOUTHCITY - |, GURUGRAM, HARYANA,

Also AL D-Z20, RATUA MOHALLA, NEAR KUMAR CHOWK, PRITHLA, PALWAL -
121102 Also At: FLAT NO_566, THIRD FLOOR, PHASE-II, OMEX CITY, PALWAL

(CD 2) MR. MAHESH TANWAR S/0 SH. VIJAY PAL FLAT NO. 232, SAPNA GHAR
APARTMENT PKT- 6B, SEC-II, DWARKA, NEW DELHI Also At D-220, RATUA
MOHALLA, NEAR KUMAR CHOWEK PRITHLA, PALWAL - 121102

This is to nofify that as per tha Recovery Certificate issuad in pursuance of ordars passed
by the Presiding Officer, DEETS RECOVERY TRIBUNALDELHI (DRT 2) in TA/T26/2022
an amounl of Rs 9290061 (Rupees Ninety Two Lakhs Ninety Thousands Sixty One
Only) along with pendentellite and fulure interest @@ 12,25 % Simple Interest Yeary we.f.
20111/2018 1ill resfzation and costs of Rs 95000 (Rupess Ninety Five Thousand Only)
has become due against you {Joindly and severaliy/Fully Limitad).

2. You are hereby directed to pay the above sum within 1% days of the receipts of the
notice, failng which the recovery shall be made in accordance wilh e Becovery of Debiz
Due fo Banks and Financial Instifubions Act, 1993 and Rules there under.

3. You are hereby ordered to dectare on an affidavit the particulars of yours assets on or
before the nextdate of hearning.

4 You are hereby ardered fo appear belore the undersigned on-30.09.2026 af 10:30 a.m.
fior further proceadings

8. In addition to the sum aforesaid, you will alse be liable o pay:;

(&) Such interasts as is payvable for the penod commancing immadiataly after this notice of
tre certificate / execution proceedings.

(b Al costs, charges and expanses incurred in respact of tha service of this notice and
warrants and other processes and all other proceedings faken for recovening the amount
fue

Given under my hand and the seal of the Tnbumad, on this date; 09.07.2026 di

DEBTS RECOVERY TRIBUNAL DELHI(DRT 2)

DEMAND NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED
CIN: U67100MH2007PLC174759
Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

Under Section 13(2) of the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002, (“the Act”) read with rule 3 (1) of
the Security Interest (Enforcement) Rules 2002.

That, Assignor mentioned herein below has assigned the financial assets to Edelweiss Asset
Reconstruction Company Limited also acting on its own/in its capacity as trustee of various trusts
mentioned hereunder (hereinafter referred as “EARC”). Pursuant to the assignment agreements,
under Sec.5 of SARFAESI Act, 2002, EARC has stepped into the shoes of the Assignor and all the
rights, title and interests of Assignor with respect to the financial assets along with underlying securi-
ty interests, guarantees, pledges have vested in EARC in respect of the financial assistance availed

by the Borrower and EARC exercises all its rights as the secured creditor.

The undersigned being the Authorized Officer of the Edelweiss Asset Reconstruction Company
Limited (‘EARC”) under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002. In exercise of powers conferred under the Section 13 (12) of the Act
read with rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorised Officer has issued
Demand Notice under section 13 (2) of The Act, calling upon the following borrower(s) of Assignor
mentioned below, to repay the amounts mentioned in the respective Demand Notice issued to them.
In connection with above, Notice is hereby given once again, to the Borrower(s) to pay EARC,
within 60 days from the publication of this notice, the amounts indicated herein below, together with
further interest as detailed in the said Demand Notice, from the date(s) mentioned below till the date
of payment and/or realization, payable under the loan agreement read with other documents/writings,
if any, executed by the said borrower(s). As security for due repayment of the loan, the following asset
have been mortgaged to EARC by the said borrower(s) respectively.

S| | Name Of The Borrower(s)/ Co-Borrower (s)/ | Demand Notice | Assignor & Details
No Loan Account Number Date & Amount of the Trust
1) RAJNI W/O DAYACHAND |  SBFC Fincredit
4| 2) JASWANT SINGH SIO MAN SINGH 1308202020 | India put, Ltd. &
3) MAN SINGH S/O RAM SAROOP Le <.>n 12.08 .2026 EARC TRUST
LAN:- PR01172559 R SC- 499

DESCRIPTION OF THE PROPERTY: All That Is Part And Parcel Of House No. 238 Area
Measuring 240 Sqyds Part Of Khewat/Khata No. 51/53 Mustakil No. 102 Killa No. 13(9-3),
14/1(7-17), 17(8-0), 18(6-2), 22/1(7-9). 23/1/1(2-3), 23/2(2-17), 24/1(6-13) Situated At Manpur
Tehsil Hatin And District Faridabad, Haryana.

1) VIKRAM VEGITABLE WHOLE SALER SBFC Fincredit
(THROUGH ITS PROPRIETOR MR. VIKRAM 13-08-2026 and India Pvt. Ltd. &
2 SINGH S/0. RAJVEER SINGH) Rs. 997030.56)- EARC TRUST
2) CHAYA DEVI W/O VIKRAM SINGH : ) SC- 499

3) VIKRAM SINGH S/0 RAJVEER SINGH | 25 ©n 12:08.2026
LAN:- PR01094582 -

DESCRIPTION OF THE PROPERTY: All That Is Part And Parcel Of Khewat/Khata No.235/240,
Killa No.150 (3-12), Khewat/Khata No.256/261, Killa No.101(5-4), Waka Siwana Mauja Nanu
Kalan, Tehsil Pataudi, District Gurugram, Haryan. Measured And Bounded As Under: - North -
Vacant Plot, South - House Of Natrapal, East - House Of Ram Chand, West - Road.

1) SABRA W/O MUBIN 13-08-2026 and | SBFC Fincredit India
3 2) MUBIN S/O GAFUR Rs. 1773898.64/- Pvt. Ltd. & EARC
LAN:- PR01260074 as on 12.08.2026 TRUST SC- 499

'DESCRIPTION OF THE PROPERTY: All That Is Part And Parcel Of Property Admeasuring 200
Sqyds Property At Khewat/Khata No. 52/60, Mu No. 16, Kila No. 2/1 (7-16), 3/1/1 (0-19), Araji
Jarai, Waka Mauja Raipur, Tehsil Sohna, Distt. Gurgaon, Haryana-122103.

If the said Borrowers shall fail to make payment to EARC as aforesaid, EARC shall
proceed against the above secured assets under the section 13 (4) of the Act and applicable
rules, entirely at the risks of the said Borrower(s) as to costs and consequences. The
borrowers are prohibited under The Act from transferring the aforesaid assets, whether by
way of sale, lease or otherwise without the prior written consent of EARC. Any person who
contravenes or abets contravention of the provisions of the Act or Rules made
thereunder, shall be liable for imprisonment and/or penalty as provided under the Act.

Sd/- Authorized Officer
For Edelweiss Asset Reconstruction Company Limited

Place: Haryana
Date: 13.08.2026

Ilweiss

anstruciboen

INVITATION FOR EXPRESSION OF INTEREST FOR

GIGA PIPE SYSTEMS INDIA PRIVATE LIMITED

DEALING IM CONSTRUCTION OF PRECAST CONCRETE PIPES AND
FITTINGS AT MAIHAR, DISTT: SATNA, STATE: MADHYA PRADESH

(Under sub-reguidation (1) of regulation of the Insofvency and Bankruptcy Board of

India (Insodvancy Resolution Precess for Corporate Persons) Regulation

RELEVANT PARTICULARS

1. |Marma of the corparate debbor along sith PAN | GIGA Pipe Systems India Private Limited

& GINY LLP Mo, CiN: UF 489000 20 20FT 68645

PAN: AATCGAEZZF

DENDE SHED MO, 103, SCHEME - |

CRHLA INDUSTRIAL AREA, PHASE-,

aouth Dethi, KEW DELHI, Delhi, India

110020

Mo Wabsite of the Corporate Defrtor

[NH-7, Main Road, Village Nadan Sharda

Frasad, Tahsil- Maihar, City; Maihar, Distt

Salna, Staty: Madhya Pradesh, India, Pin

485771

J. |Address of the reglstared offco

3. VAL of websdy © e
4. |Details of the place where the majonsy of
fimed assets are located

5. |Installed capacity of main products” serces | Mol Working

6. |Quaniity and walee of main products/ WA (A5 GO is not working)

_ |s@rvicas sald in the last financial year

7. |MNumber of employees’ warkman il

8. |Further detalls. including fast avallable Details can be sought by sending request

fingncial statements (with schedules) of two
yiears, lists ol credibors, are avaiabia al URL,
9. |Eligibility for resoiution applicants under
saption 25(21(h) of the Code is avaEabis 3l

af gigacep 2025 gmiail. com

Details can be sought by sending request
al gipscap? 025Egmail. com

LiRL:

10,1 *Lasd dafe far recéspt al expression ol 7-08-2026
Intierast

11| "Data of issua of provisional list of 18-09-2026
prospective resolulion applicanis

12, *Last dale for submission of objeclions to [29-00-2026
[rdreasicaal |15

13, *Data of isses of final list of prospeciive 2E-00-2026
resalulian Epalicants

14| ™ Date of isses of informatson memaranden, |23-09-2026

ealisatian il ard requeast for resHuliin
plans 1o prospective resolution apalicants
15.{ *Last dafe for subimissian al resalulion plans |03-10-2026

16.|Process email id {0 submif Exprassion of pEgacirpiEHEgmail. com
Inlesast
17.|Details of tha corporaie debdor's registration (WA
shabus a5 MSME
*Timelings has been reduced in beu of Honourable MCLT Bench-IV order dated
02.09.2026 inthe case of LA No. 4218 of 2026 (1B/294/N0D/2025) State Bank of India
/s Giga Pipe Systems India Pyvi Ltd.

Sd/-

Manoj Kumar Anand

Resolution Professional

In the matter of GIGA Pipe Systems India Private Limited
{Under Corporate Insolvency Resolution Process)

2, Community Centre, 3rd Floor, (Near PYR/McDonald's),
Naraina, New Delhi-110028

IBBI Reg. No.: IBBI/IPA-001/1P-POODB4,/2017-2018/10180

Date: 10/09/2026
e AN E-Mail: gigacirp2025@gmail.com

Place: New Delhi

New Delhi
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EXIT OFFER PUBLIC ANNOUNCEMENT PURSUANT TO SECURITIES AND EXCHANGE BOARD OF INDIA ("SEBI") CIRCULAR NUMBER:

SEBI/HO/MAD/DSA/CIR/P/2016,/110 DATED OCTOBER 10, 2016 (EXIT CIRCULAR) FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

TIRUPATI SHELTERS LIMITED

GIN: L242320N1994PLCOD00GET
Registered Olice: Green Park, Tirupatl Nagar, Tokarkhada, Silvassa — 396230, India
Tel: 09241471807 / 9922141802; Email: infetrealresorls.com; websie: vaww.Irealresorts. com

The Exil Dfer Public Announcemant ("Exit Offer PA (s being issued by Mundsa Investments Privata Limited a Company incorporated under the Companies Act, 1956 and
having s registered office at Shop no 7 Raghuvir Compdex, Dpp Via Hal, GIDG Char Rasta, Vapd, Gujarat-396195 (Acquirer 1), Silvassa Gement Products Private Limitad a
Company incorposalad under the Companies Act, 1956 and having its registerad office at Shop no-08 Vikash Complex, Tokarkhada, Silvassa-39623 (Acquirer 2), Pramod
Mundra residing at F/202-203 Green Park, Tokarkhada Sitvassa (Acguirer 3), Praveen Mundra residing at Plot ne-42 Survey No-340, Vrindavan Society Tokarkhada,
Silvassa, Dadra and Magar Havell {(Acguirer 4), Manoj Mundra residing at Plot no 39 Mundra Sadan, Varundavan Society, Tokarkhada, Silvassa (Acquirer 5). Rajeev Mundra
residing at Plot no 39 Mundra Sadan, Varundavan Society, Tokarkhada, Silvassa (Acquirer 6), Sanjesv Mundra residing at Plot no 39 Mundra Sadan, Varundavan Society,
Tokarkhada, Silvassa (Acguirer 7], Jagdishlal Mundra residing at 6th Floor, Riju Valika, Near Madhu Fark, 71th Road, Khar (W), Maharashira-400 052 (Acquirar &), Vil
Mundra residing at 01, Madi Sadan, Vrundavan Society, Tokarkhada, Sivassa (Acquirer 9)and Vishal Mundea residing at 01, Madi Sadan, Vrundavan Society, Tokarkhada,
Sllvassa (Acquirer 10 {together referred to as “Acquirer Shareholders”) shareholders of Tirupati Shelters Limited, (“ELC"/ “the Company”) to provide an exit opportunity
to the other public shareholders of the Company in terms of the B Circufar,

The ELC was listed on the Vadodara Stock Exchange (V5E), Ahmadabad Siock Exchange (ASE) and Madras Stock Exchange (MSE), collectively termad as Hagional Stock
Exchanges. Post the de-recognition / exit of Regional Stock Exchangeshy SEBI, the ELC was shifted to the Dissemination Board("DB") of the BSE Limited (“BSE").

SEBI vide the Exit Circular had stipulatad the procedure for exit of Exclusively Listed Companies ("ELCs") from the D8, In terms of clause (i) of Anngxura A of the Exit Circular,
the Acquirer Shareholders have appointed Manish Kumar Bhapal, a IBBI Registerad Valuer (“Independent Valuer™) for valuztion of Equity Shares of ELC and relatad
services, The Independant Valuar atter taking into account the appéicable valuation methodologies has issued his valuation report dated July 27, 2026, and determingd the
Fair Value of ane (1) Equity Share of ELC at Rs. 29/- only (Rupeas Twanty Nine only). In the view of the above, the Acquirers have decided to offer exit to the Public
Shareholdars of Tirupati Shelters Limiled at price of Rs 29/-only (Rupeas Twenty Nine anly)

Tha ELT has appointed Marwadi Chandarana Intermediate Brokers Private Limited, a SEBI registered Catepory | Merchant Banker as the Merchant Bankes to carmy ouf tie B

Further, SEBI vide its letter MRDVOW/DSAZ01T1 746311 dated July 25, 2017 a5 commanicated to the BSE and NSE (“SEBI Lettar”) inter-alia permitted that Public
Shareholdars / invastors who are wilkng Lo remain as Sharehobders of tha Company and do not want an exit may be aliowad (o do S0 and the Designated Stock Exchange (in
the present case BSE) may obiain an undertaking from the investors wha do not want an Exit. Consequentially the Exit Obligation of the Acquirers will be reduced accordingly.
In terms of the above-menfionsd SEBI Leter, Public Shareholders who are willing to remain as shareholders of the ELC and do nof want an exit shall send an undertaking o
this effect in the format available at the website of Marchant Banksr www.marwadichandranagroup.com gither by registered post/ speed post/ courter ai their own sk or
by hiand dedivery at the Registered office ofthe Company sifuated at Green Park, Tiropati Magar, Tokarkhadg, Silvassa =336230, India, within 15 days of the publication of this
Exit Dffer Public Announcement {"PA") i.e. on or before the closure of business hours on Sapiember 253, 2026,

Post the expiry of the aforementioned 15 days period, the Acquirers will initiate the process of Exit Offer to those Public Shareholders who have not opted to continue as
shareholdars of the ELC ("Remaining Public Shareholders™), The Acquirers undertake that the offer Letter contalning the ralevant details refating to the Exit Ofter including
dates of Opening and Closing of Exit Offer, Offer Price, documents requirad 1o be submitted for participating in the Exit Offar shall be sent to tha Remaining Public
Shareholdars for participating in the Exit Offer,

The Exit Offer shall initially ramain open for a period of 5 working days, commencing from October 05, 2026 and closing on October 09, 2026 (“initial Exit Offer Pariod™),
during wiich the Remaining Public Sharahodders may tender theer Equity shares i accordance with the terms and conditions set out in the Exit Ofter Latter. The Acquirers
shall remain liabée io provide an exit opportunity o thase Remaining Public Shareholders wha do not tender their Equity Shares dunng the Iniial Exit Offer Penod for a period
of one year atter the closwre of the Ext Offer

Aocordingly, any Remaining Public Sharehalder who does not participate in the Inifial Exét Offer Period shall continue to have the right o tender their Equity Shares o the
Acquirers at the same Exit Price of 28/~ (Rupees Twenty-Nine only) per Equily Share for a pariod of one (1) year from the date of completion of the Initial Exit Offer
{*Continuing Exit Period™), in accordance with the applicable provisions of the Exit Circular and the applicabla BSE Guidelines,

In accordance with the Exit Circular read with the Girculars / Notices issued by B5E ("BSE Guidelines™), the Acqulrars will open an Escrow Account with a Schaduled
commercial Bank and deposit an amount equal 10/ more than 100% of the Total Consideration (Offer Price Equity Shares * Remaining Public Sharahokders) payable undar
the Exit Offer alleast one day betore the dispatch of the Exit Offer Letter

ahareholding Defzils: As on the date of this PA, the paid-up share capital of the Company is Bs 2,63,26,000 (Rupees Two Crores Sty -Three Lakhs Twenty-5ix Thousand
Onéy) consisting of 26,32,600 Equity Shares of Rs.10¢- each { Rupeas Ten Onéyl, Dut of these, the Acquirer Sharehobders hold (7,053,800 shares ) representing 26.73%% of
the paid-up Equity Share Capital, other promoters  promister group sharehalders hold 17,523,800 Equity Shares representing -43.63% of the paid-up Equity Share Capital
and the balance 7,75.000 representing 29.44% of the paid-up Equity Shara Capital is held by the public shareholders of tha ELC.
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SCHEDULE OF ACTIVITIES

Tha indicative schedulz of activities in relation to the Exit Offar is sat out below:
&r.No. | Particulars Date

FT @ JeaEe 1 Date of publication of Exit Offer Public Announcement September 10, 2026

[ 2. Last date for submission of Continuation Undertaking by Public Shareholders who wish to continue as shareholders ot the Company september2s, 2026
3. Detarmination of Remaining Pubdic Shareholders eligible 1o participate in the Exit Offar September 28, 2026
4, Dispatchof Exit Offer Letter 1o the Ramaining Public Sharaholders Seplember 30, 2026
5 Dpenlng Date u! E_ﬂﬂtler ﬂl:m[:uE:rDE EDE:F
B, Closing Date of Exit Offer October 09, 2026
5 Yenficabon/ determination of valid acceptances and inalisabion of consideration payable Dctober D5, 2026 Uctaber12, 2026
8. Payment of consideration taihe aligible Hermsning Public Shareholders October 16, 2026
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Guidelines.

This Exit Offer PA ks expected to be availabla at the wabsite

Place: Silvazsa
Date: Seplember 09, 2026

The above schedule is indicative and may ba modified, subjectto applicable regulatory requirements and any directions, clarifications or approvals that may ba receivead

from SEBE, BSE Limited orany other siatutory / reguiatory authority

2, The Aequirers shall ensore that the requisite amount is deposited in the Escrow Account in accordance with the applicable provisions of the Exét Circular and BSE
Guidelines grior to dispatch of the Exit Ofter Letier.

3. Public Shareholders wiho wish to continue as shareholdars of the Company are required to submit the Continuation Undertaking In the prescribed format on or before
September 25, 2026.

4. The Exdt Offer shall be available only to the Remaining Public Shareholders who have not validly submifted the Contintation Undertaking within the préscribed period.

The datailed procedure lor participating in the Exit Ofer, includeng the manner of tendering / submission of Equity Shares and the documants reguirad, shall be set aut in

the Exit Offer Latter

G, The payment of consideration shall be made fo the eligible Remaining Public Sharehobders whose Equity Shares are validly accepted under the Bt Offer. in accordance

with the applicable raguiatory requirements.

7. Incase any of the above dates are required to be changed due to regulatory raquirements directions of BSE / SEBI or circumstances bayond the control of the Acquirers,

therevised dates shall ba communicaled to the public shareholders through appropriate means.

1. The Exit Dffer shall be undertaken in accordance with the provisions of the Exit Circular, applicable BSE Guidelines and other applicable laws, regulations and directions
issued by SEBland/ or BSE from fime tofime.

2, The detailed terms and conditions of the Exit Offer, including the period during which the Remaining Fublic Shareholdars may tender their Equity Shares, procedure for
tendering, documents raquired, mode of paymend and other ralevant detaits shall be communicated through the Exit Offer Lettes,

Tha Bemaining Public Shareholdars are advised io carefolly read the Exit Offer Letter before participating in the Exit Offar.

The Acquirer Shareholders shall discharge their obligations under the Exit Ofler in accordance with the Exit Circular and &pplicable BSE Guidelinegs.

Tha Exit Offer PA shall be available onthe website of BSE at www bsaindia.com and on the wabsite of the Marchant Banker at www. marwadichandranagroup.com
Capifalized terms used but not defined herein shall, uniess the context otherwise reqisres, have the meanings assigned to them underthe Exit Gircular and applicable BSE

of B5E atwww. bsaindia.com and at the website of the merchant banker atwww.marwadichandranagroup.com

For and on behalf of the Acguirers of
Tirupati Shelters Limited

Manoj Amritlal Mundra

ady-

Managing Director

In The Court Of Ms. Samiksha
Jain Judicial Magistrate First
Class-17 Jalandhar

Indostar Capital Finance
Ltd.
Vs.
Rakesh Yadav
NACT/32867/2025

CNR NO: PBLD03-038476-2025
Next date: 09-10-2026
detail of offence:-
Notice To: Rakesh Yadav: r/o
sonda deoria deoria deoria
uttar pradesh 274001
In above titled case, the accused could
not be served. It is ordered that accused
should appear in person or through
counsel on 09-10-2026 at 10:00 a.m. for
details logon to:
https://highcourtchd.gov.in/?mod=di
strict_notice&district=Jalandhar
Judicial Magistrate first Class- 17
Jalandhar

dated this day of 31-08-2026
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THE INDIAN EXPRESS

TAMIL NADU MEDICINAL PLANT FARMS &
HERBAL MEDICINE CORPOR&TIDH LTD.,

ETENDER NOTICE REF: 190 TarMAMAedZD
5181 TamNAMo 2028, 5182 Tar/NANedi2026.
!t!znwwwmz& & S1SHTamNAMed2025

qlb!a bwdders for the supply of Siddhe, Ayurveda,

7 ANDHRA PRADESH CAPITAL REGION DEVELOPMENT AUTHORITY
Rayapudi, Thullur Mandal, Amaravati-522237 (A.P.)
E PROCUREMENT TENDER NOTICE
NIT No. 42/ MAUG1/211/2026-DSTG, D:08/09/2026
Name of Work: APCRDA - "EOI for Establishment and Operafion of Electrical
Dstibuon Network long wilh Disticuion and Retal Supgly of Elecicy

SALUTE THE SOLDIER

BORDER SECURITY FORCE
Director General and all Ranks of Border Security Force remember its
gallant Jawans on their Balidan Diwas.

GOVERNMENT OF ODISHA
OFFICE OF THE CHIEF CONSTRUCTION ENGINEER,
RURAL WORKS CIRCLE, SAMBALPUR.

Amaravati Caplta\ City, Andhra Pradesh”. The bid can be downloaded on AP
e-procurement portal from 10.09. 208 o 12102026 up to 16.00 Hrs. Due date for
submission o! Bid is 12.10.2026 up to 17.00 Hrs, Technical bid opening 13.10.2026|

CT
H AJIT KUMAR MINJ
= | 113 BN BSF

and
ity o! he tnderer and
e B document
Complete a-tender document can be wiewed and
i froe of cost from Govemment tandar
website "https:intenders govin®. EMD to bs paio & the
bis 10 b suBMAtled hrough e-tendes portal only.

DIFR/ZBI3TENDER/Z026 General Manager

o rier details Plase, 1ol 1o wwwapaprocuramonkgovin and
jovin “
g 'Sd/- Commissioner, APCRDA , Rayapudi 21101967 -
. A
A 10.09.1993

E-mail Id:- serwcirclesbp @yahoo.com

T
B K HAZARIKA E-PROCUREMENT NOTICE
172 BN BSF BID IDENTIFICATION NO. Road TENDER
01.01.1965 — ONLINE RWCSBP-23/2026-27
10.09.1992 1. Name of the Work : Road Works

The Kerala Minerals & Metals Ltd
S Govt.of Kenla Undertaking) Sankaramangalan, Kollam 691553
i T

ne: 4914762651215 il mdakmmi oo

RNMENT OF TELANGA
HYDERABAD METROPOLITAN
WATER SUPPLY & SEWERAGE BOARD

Tha following corrigendum. |8 in respect of e-Tander Notice No. EP-i INCGM EN
TCIT1 TDN2026-27, dated : 21-08-2026. Read in

For more detals please visit E-Tendering Portal hitps./ etenders erala govin or wwwcknml com

Punjab in 199

No| _Tender ID I Ttoms.

. |2026_KnML_867982_1 | Fabrication & supply of Chlorinator Bottom Dish

2.]2026 KMML_867956_1[Supply of Plate Inconnel 600 Veer Balidani

Upply,Installation, Testing and Commissioning of
150M3/Hr capacity Automated DM Water Plant on
turnkey basis

3. |2026_KMML_868050_1 Constable

from 21/08/2026 G 044
@s anpnon mmlnunauvermme

100812026

AP POWER GENERATION CORPORATION

Ltd., VS, VIJAYAWADA-520004
(A Govt. of A.P Undertaking)

'NIT/RE No: 610002369
Name of the work: “Manual unloading of coal from wagons at Road No: 15 with Poclains in
the Marshalling yard CHP/Dr MVR RTPP and Transportation of this coal by Tippers (for a
lead distance of 0-1 KM) to RC Yard / Stacker Yard of CHP/DMVR RTPP for improving
con stk whe reired from et ofcommencment ofwork o 3103202 ()
il the completion of quantiies whichever i later” through -procuremen

Schedule alible Date & Time - 09093026.1500 s omwards Bid_ sbmission
Closing Date & Time: 24.09.2026-13.00 Hrs For other details visit the website

Release Order No: $412PP/CLIADVT/1/1/2021-22 D: 09/09/2026

BENGALURU METROPOLITAN TRANSPORT CORPORATION
Traffic (Com) Department, 2nd Floor, Shanthinagar TTMC,
K.H. Road, Bengaluru-560027. Telephone No: 080-22537575

Website om e-mail om
No. BMTC/CO/TRICOM/1676/1926/2026-27 Dated:08.09.2026
EXPRESSION OF INTEREST (EOI)
Bengaluru  Metropolitan Transport Corporation invites Expression of
Interest ing, Erection, Display and Maintenance of Hoarding and
Glow Sign Board at Kempegowda Bus Station (KBS) & Shivajinagar Bus
Staton (S55). The datalls of the EOI (Exprassion of intarest) wil be
available in the BMTC Offcial

4. |2026 KMML 867548 1| Supply of 80,000 Nos of Polypropylene/HDPE product Nath

bags- Sillimanite-50Kg capacity 18 Bn
Ci 09.09.2026 Sd, "Metals Ltd 4 W, 1-7-1972 To
10-9-1995  |CRPF salutes
pledges never to let his sacrifice go in vain.
GOVERNMENT OF INDIA
: MINISTRY OF ENVIRONMENT, FOREST (L.

——1

AND CLIMATE CHANGE
REGIONAL OFFICE, REGIONAL OFFICE,
GANDHINAGAR (SUB REGIONAL OFFICE, JAIPUR)

Online Proposal N P/RI/ROAD/567572/2026
To,

W T Aw (a9 gE wEE ),

Additional Chief Secretary (Forest and Environment)
@ wd a=a fasm Department of Forest and Wildlife
T @R, Government of Rajasthan,

afwait va, wfearer & fre, Vaniki Path, Near Sccretariat
wrag-302005 (), Jaipur-302003 (Rajasthan)

Subject :- Proposal for diversion of 1.625 ha of forest land for construction of Mothpur Kerwaliya

Dated: 01/09/2026

INDO-TIBETAN BORDER POLICE (ITBP)
ITBP salutes its braveheart Lance Naik Prakash
Chander Dimri of 14th Bartalion, who made the

I supreme sacrifice in the line of duty on this day in

CENTRAL RESERVE POLICE FORCE
DG and all ranks of CRPF pay solemn T
tribute to Constable Rupen Chandra
Rupen Chandra|[Nath of 18 Bn CRPE who made the
supreme sacrifice after being grievously
injured during an attack by militants in
Srinagar, J&K, on 10 September 1995.

2. Total No. of works
3. Estimated Cost

4. Class of contractor
5. Other details

+ 02 nos. Road work

117.43lakhs to Rs. 175.79 lakhs
B & A

As mentioned in DTCN

Procurement Bid Availability of Tender
Officer Identification On-line for Bidding
No.

From | To

2
Chief Construction Road TENDER | 17.09.2026 | 06.10.2026
Engineer, Rural Works |ONLINE RWCSBP| 11.00 AM | 05.00 P.M
Circle, Sambalpur. 23/2026-27

Further details can be seen from the website www.tendersorissa.gov.
and Sar-

Chief Construction Engineer
Rural Works Circle, Sambalpur

the braveheart

OIPR-25001/25091/1/26-27/0029

GOVERNMENT OF INDIA
STRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE
REGIONAL OFFICE, REGIONAL OFFICE,

P
b

GANDHINAGAR (SUB REGIONAL OFFICE, JAIPUR)
Online Proposal No.: FP/RI/ROAD/488294/2024

- L

W T W (a9 ud ),

Additional Chief Secretary (Forest and Environment)
@ ud gwa faam Department of Forest and Wildlife
v wwE, Government of Rajasthan,

afrat g, wfearea & faez, Vaniki Path, Near Secretariat
302005 (), Jaipur-302005 (Rajasthan)

Dated: 31/08/2026

Subject :- Proposal for diversion of. 96 ha of forest land for construction of Road Karni to

road to Devpura in favour of Executive Engineer, PWD, Division Baran, Rajasth: g

The interested prospective bidders are requested to panlc\pale & submit
the required documents mentioned in the EOI on 23.09.2026 from
11.30 a.m. to 3.30 p.m. at Chief Traffic Manager (C) office, 2nd Floor,
BMTC Central Office, Shanthinagar, Bengaluru-27. Further, for any
information contact: 7760991026 and 7760991222 or e-mail us at ctmc@
mybmtc.com

Sdi-
Chief Traffic Manager (Com)
(Tender inviting Authority)

J- AX1S BANK LTD

Pclsszsslcm MDTH::
A5 PER APPENDIX IV READ WITH RULE B(8] OF THE SECURITY INTEREST {ENFORCENENT) RULES, 2032
s, The sy g o sz Offze of Ak Ban e P SecEion o
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T am directed to refer to the online proposal no. FP/RIROAD/S67572/2026. dated 01/02/2026. on
the above-mentioned subject sceking prior approval of the Central Government in accordance with
section' 2" of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 and to say that the proposal
has been examined by Regional Office as per extant rules and regulation. After the examination, T
am directed to convey the “In-Principal/Stage-I” approval of the Central Government under
section 2 of the Van (S Evam S dhiniyam, 1980 for the Proposal for
non-forestry use of 1.625 ha of forest land under Van (Sanrakshan Evam Samvardhan) Adhiniyam,
1980 in favour of M/s Executive Engincer PWD Division Baran for Baran Territorial Division in
Forest Division, District BARAN (RAJASTHAN) subject to the fulfillment of the following
conditions:

1. General Conditions

Conditions

T.1 | Legal status of the diverted forest fand shall remain unchanged
‘The total forest area utilized for the project shall not exceed 1.625 Ha and the fores
purpose other than those shown in the diversion proposal

area diverted shall not be used for any

1.3 | The non-forest land idenified for raising compensatory afforestation shall be fransferred and mutated in favour of the State
% |Forest Department before issue of the Stage-II clearanc

in favour of Exccutive Engineer, PWD Division, Chhabra, District-Baran of
Rajasthan-reg

Sir/Madam,
Tam directed to refer to the online proposal no. FP/RIROAD/488294/2024. dated 17/07/2024. on
the above-mentioned subject secking prior approval of the Central Government in accordance with
section' 2" of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 and to say that the proposal
has been examined by Regional Office as per extant rules and regulation, after the examination, I am
direted to convey the “In-Principle/Stage-I approval of the Central Government under section 2
of the Van Evam . 1980 for the Proposal for non-forestry use
of 196 ha of forest land under Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 in favour of|
M/SEXECUTIVE ENGINEER PWD DIV CHHABRA for Baran Territorial Division in Forest
Division, District BARAN (RAJASTHAN) subject to the fulfillment of the following conditions:

1. General Conditions

s

o Conditions

1.1 | Legal status of the diverted forest land shall remain unchanged

1.2 | The total forest area utilized for the projects hall not exceed] S5Haand the forest area diverted shall not be used for any,
5 I

purpose other than those shown in the diversion proposal

|The non-forest Tand identified for raising compensatory for estation shall be transferred and mutated in favour of the State

13
Forest Department before issue of the Stage-II clearance

| [The non-forest land transferred and mutated in favour of the State be y the State C
as RF under Section-4 or PF under Section-29 of the Indian Forest Act, 1927 or under the relevant Section(s) of the local Forest
Act, 1927 latest within a period of six months from the date of issue of Stage-1I approval. The Nodal Officer shall report
compliance in this regard along with a copy of the original notification declaring the non-forest land under Section 4 or Section
29 of the Indian Forest Act, 1927, as the case may be, within the stipulated period to the Central Government for information
and record

heraty
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The User Agency shall transfer the cost of raising and maintaining the compensatory afforestation, at the current wage rate, 10
the State Forest Department. The scheme may include appropriate provision for anticipated cost increase for works scheduled
for subsequent y

Itypat
 Symbolic @ property descibed herein below in exsecie ol
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Sarir nazar

The State Government shall charge the Net Present Value (NPV) of the forest land being diverted under this proposal from,
the User Agency as per the orders of the Hon'ble Supreme Court of India dated 28.03.2008, 24.04.2008 and 09.05.2008 in Writ
Petition (Civil) No. 202/1995 and the guidelines issued by this Ministry vide its letter No. 5-3/2007-FC dated 05.02.2009 in
this regard

At the time of payment of the Net Present Value (NPV) at the then prevailing rate, the User Agency shall furnish an undertaking|
o pay the additional amount of NPV, if so determined, as per the final decision of the Hon'ble Supreme Court of India

1g | ATl the funds received from the user agency under the project, except the funds realized for regeneration! demarcation of
% |safety zone, shall be transferred to Ad-hoc CAMPA in the Savings Bank Account pertaining to the State concerned

The UserAzcncy Shall abtain the Environment Clearance as per the provisions of the Environmental (Protection) Act, 1986,
if requir

praiteta i it il
e P rarma o M R e W Fam

Raogs Boundaries, Esst Stafiecs 1o Bihats o 15

N Souin A

Authorized Officar, [Axis Bank l.nt

Place; Bhitwari

W O

m w ‘:AYN-\

diverted forest land, shall be demarcated on ground af the project cost, by erecting four feet high reinforced!
cement concrete pilars, each inscribed with its serial number, forward and back bearing and distance from pillar to pillar
The User agency, if required, will undertake comprehensive soil conservation measures in the area being diverted at the!
111 project cost in consultation with the State Forest Department. A scheme of the same may be submitted along with the
compliance report

1.12 | No labour camp shall be established on the forest land
|| 13 | The User Agency shall provide fuels preferably alternate fuels to the Iabourers and the staff working at the site so as to avoid

The non-forest land transferred and mutated in favour of the State Forest Department shall be notified by the State
‘Government as RFunder Section-4 or PFunder Section-29 of the Indian Forest Act, 1927 or under the relevant Sections) o

4 [the local Forest Act, 1927 laest within a period of six months from the datc of issuc of Stage-Il approval. The Nodal Officer
shall report compliance in this regard along with a copy of the original notification declaring the non-forest land under Section
4 or Section 29 of the Indian Forest Act, 1927, as the case may be, within the stipulated period tothe Central Government for
in formation and record

“The User Agency shall transfer the cost of raising and maintaining the compensatory afforestation, at the current wage rate,
1.5 |10 the State Forest Department. The scheme may include appropriate provision for anticipated cost increase for works
scheduled for subsequent years

| The State Government shall charge the Net Present Value (NPV) of the forest land being diverted under this proposal from,
1.6 |the User Agency as per the orders of the Hon'ble Supreme Court of India dated 28.03.2008, 24.04.2008 and 09.05.2008 in Wi
Petition (Civil) No. 202/1995 and the guidelines issued by this Ministry vide its letter No. 5-3/2007-FC dated 05.02.2009 in
this regard
| At the time of payment of the Net Present Value (NPV) at the then prevailing rate, the User Agency shall funish an
1.7 |undertaking to pay the additional amount of NPV, if so determined, as per the final decision of the Hon'ble Supreme Court o
India

All the funds received from the user agency under the project, except the funds realized for regeneration/ demarcation of

18 | Cafety zone, shall be transferred to Ad-hoc CAMPA in the Savings Bank Account pertaining to the State concerned

1 [ User Sgency Sll it Envionment Clearance 3 per e proviions of the Envionmental (Fotstion Ac, 1956
i required

110 | T boundary ofthe diverted forest land, shall be demarcated on ground a he pojectcost, by ercting four fecthigh reinforced
19 cemen conerete pillars, each inscribed with ts serial number, forward and back bearing and distance from pillar to pillar
[The User agency, if required, will undertake comprehensive soil conservation measures in the arca being diverted at the project|
111 cost in consultation with the State Forest Department. A scheme of the same may be submitted along with the compliance
report

112 '\lo Tabour camp shall be established on the forest land

ithout prios approal ofthe Cental Govesnment
1,17 No dama
I ‘Any tree felling shall be done only when it i

1 the flora and fauna of the adjoming area shall be caused
anayoidable and that too under strict supervision of the State Forest Department

[ i P

o urssao zoeieTcasnrs
[PAH: AAICEABREF
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1110020

|3 [URL of websie

The State Government shall complete settlement of rights, in terms of the Scheduled Tribes and Other Traditional Forest
119 | Dwellers (Recognition of Forest Rights) Act, 2006, if any, on the forest land to be diverted in accordance with the relevant|
‘suidelines issued by the MoEF

‘The user agency in consultation with the State Government shall create and maintain alternate habitat/home for the avifauna,
120 [whose nesting trees are to be cleared in this project. Bird's nests artificially made out of eco-friendly material shall be used in
the area, including forest area and human settlements, adjoining the forest area being diverted for the project

1| The User Agency shall submit six monthly sel -compliance reports as on Ist January and 15t July of every year to this offce

sanvices sobd n thelsst frnzrci year
[Nl arricyees: warkinan IRl
. |Frthe utais, include Bt aval i Dulals Can b SuughEDY Sendi et

=

i ”g"';“?wi"‘w”“':‘mﬂ 121 og well s to the Nodal Officr of the Statc
el of e raci whett s iy 7. Wa: Fad, Vikaga Natlan Sharta \ e =
Eatemtisiy e T e Tk Neha iy g, i 122 The Stte Government shall monitor compliance of conditions of Forest Clearance and shall submit i this regard yeary repor
A g gy % |as on 31st December of every year
S, Sate: Madhya Pradsh, Ins, Fin
Pt ’“ 123 /Ay Other condition hat the concerned Regional Offce of (s Ministry may Supulat, fom ime (e, i the ierest o
=T P LT, ** |conservation, protection and development of forests & wildlife
L[ — T Uer Agoney nd th St Govrment sl e complnes 1 pvison o s 1 A, Rl Reglaios

(Guidelines, for the time being in force, as applicable to the project

Compensatory afforestation shall be taken up by the Forest Department over 1.625 ha NFL identified in Survey No. 326,
1.25 | Village Kadayanohar, Teshil-Chihabada District-Baran of Rajasthan at the cost of the user agency. As far as possible, a mixture
(of local indigenous species shall be planted and mono-culture of any species may be avoided.

113
any damage and pressure on the nearby forest arcas 3| The User Agency shall provide fues prefrafy et ful e bourers and th staffworking at e e 03 o v
1.14 | The forest land shall not be used for any purpose other than that specified in the proposal 3 |any damage and pressure on the
1.15 | The layout plan of the proposal shall not be changed without the prior approval of the Central Government 74 The Tt and ST ot b s Tor any purpose e Specified in the proposal
1,16 | The forest and proposed to be diveried shall under no circumsances be fransferred fo any other agency, depariment or person; 1.15 | The lay out plan of the proposal shall not be changed with out the prior approval of the Central Government

The forest fand proposed to be diverted shall under no circumstances be transferred (o any other agency, department of person

16 ithout prior approval of the Central Government

T.17 | No damage (o the flora and fauna of the adjoining area shall be caused
1.18 | Any tree felling shall be done only when it is unavoidable and that too under strict supervision of the State Forest Department|
‘The State Government shall complete settlement of rights, in terms of the Scheduled Tribes and Other Traditional Forest
119 | Dwellers (Recognition of Forest Rights) Act, 2006, if any, on the forest land to be diverted in accordance with the relevant
guidelines issucd by the MoEF
1The user agency in consultation with the State Government shall create and maintain aliernate habitat/home for the avifauna,
1.20 | whose nesting trees are to be cleared in this project. Bird's nests artficially made out of eco-fiendly material shall be used in
the area, including forest area and human settlements, adjoining the forest area being diverted for the project

The User Agency shall submit six monthly self-compliance reports as on Tst January and It July of every year to this office,

121 45 el a to the Nodal Offcer of the State

The State Government shall monitor compliance of conditions of Forest Clearance and shall submit in this regard ycarly report
as on 31t December of every year

{Any other condition that the concerned Regional Office of this Ministry may stipulate, from time to time. in the interest o
|conservation, protection and development of forests & wildlife

122

123

e User Agency and the State Government shall ensure compliance to provisions of the all Acts, Rules, Regulations and|
4 G, o e e being in force, as applicable to the project

Compensatory aﬂm.sxauon shall be taken up by the Forest Department over 1.35ha Y\FL\dcmvﬁcd inSurvey No.125,

stheduls) of two | n

1 b ugh by sending renusst

su-m 5240 o ot s st

User agency shall restrict the felling of trees to 55 trees/minimum numbers in the diverted forest land and the trees shall be
felled under the strict supervision of the State Forest Department and cost of felling of trees shall be deposited by the User
Agency with the State Forest Department
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Violation of any of these conditions will amount to violation of Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 and
127 [action would be taken as prescribed in para 121 of Chapter 1 of the Handbook of Comprehensive Guidelines of Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 as issued by this Ministry’s letter No. 5-2/2017-FC dated 28.03.2019
indard conditions

125 eshil-Chipabadod District-Baran of Rajasthan at the cost of the user agency. As far as possible, 2
mixture of local mdlgcnous species shall be planted and mono-culture of any species may be avoided.
|User agency shall restrict the felling of trees to 91 trees/minimum numbers in the diverted forest land and the trees shall be
1.26 | felled under the strictsuper vision of the State Forest Department and cost of felling of trees shall be deposited by the User|
Agency with the State Forest Department
[Violation of any of these conditions will amount to violation of Van (Sanrakshan Evam SamvardhamAdlumwnL wxu and|
127 |action would be taken as prescribed in paral 21 of Chapterlof the Handbook of Comprehensive Guidelines of Van
{Sanrkehan Evam Samsardhan) Adhiniyan, 19503 fsued by this Ministys e No. $-33017-FC dated 28 03,2019

Conditions

The user agency shall arrange (o raise strip plantation on cither side of the road and central verge at project cost, as per IRC|

specification, with maintenance of 7-10 years. The user agency shall also submit design of providing at least 2-3 rows of long
rotation indigenous e, e provision ofIRC-SP-21-2009 (Guideines on ladscapin & e platation), on eitherside of
the road before final clearance

& done under

T o the State Forest Department, The quarry shall be reclaimed
and afforested complclcly before the project s closed.

23) O\crbm den shall not be dumped outside the width of the road. The muck generated in the earth cuttings mu be disposed of|
ted dumping sites and in no case the muck/debris will be allowed to roll down the hill slope:

24 lhc user agency will provide retaining walls, breast walls and drainage as per requirement to make the m,,m stable
The designing of culverts/bridges, if any, over the natural streams/rivers/canals should be done in such a manner that it does not|
hamper the natural course of water, does not give rise to water-logging, and also does not hamper movement of wild animals

25 ‘

“Timeings has buen reduced in ke of Honourabls NCLT BencheIV order dated
02.09.2026 in the case of 1A No. 4218 of 2026 (1B/234/ND/2025) State Bank o India
Vs Giga Pipe Systems India Pyt Lad.

8dr-

Manaj Kumar Anand

Resglution Professional

In the matter of GIGA Pipe Systems India Private Limited

(Under Corporate Insolvency Resolution Process)

2, Communily Cenire, Jed Fioor, (Near PVA/McDonald's),

Naraina, Hew Delhi-110028

1BBI Reg. No.: 1BBI/IPA-D01/1P-PODDEA2017-2018/10180

D 1Nhae E-Mail gigacim2025@gmall.com

Place: New Delhi

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, itis not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals Py

We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

Conditions

Conditions

3.1 [The KML fie of the area to be divertcd and the CA arcas shall be uploaded on
32

green waich portal with all requisite details

[ The User Agency shall provide CA in NFL area for compensatory afforestation in ieu of the forest area diverted, if applicable,

based on the final outcome in the WP No.1164/2023, which is currently pending before the Hon'ble Supreme Court of India
The State Forest Department shall ensure that an undertaking from the user agency is obtained in this regard
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After receipt to fthe compliance report on the fulfillment of the conditions mentioned above, the proposal shall be

considered for final approval under scction 2 of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980.

Transfer of forest land shall not be effected till final approval is granted by the Government in this regard. Further,

it may also be noted that this in-principal approval shall be valid for a period of Syears from the date of issue of

this letter. In the event of non-compliance of the above conditions within 5 years, the in-principal approval may be
revoked by the Central Government.

Sd/-

(et wt/Balaji Ka

WS WEie a9 (THATESieE )/ Assistant Inspector General of Forests (AIGF)

#rfr e, meE/Regional Office, Gandhinagar

e, @ vd weag wfed dEea (MoEF&CC),

wra e/ MoEF&CC, Govt of India

DIPR/C/15733/2026

2. Standard conditions

s

> Conditions
The s gency shll range o i sip plantation o i i of e o and cnal verge t projct cos, s p [RC
5.1 |specification, with maintenance of 7-10 years. The user agency shall also submit design of providing at [eas s of long
-1 tion indigenous ees, s pe provison of IRC.SP-31-3009 (Cuidelne on ladscaping & e platation, on eithr id o
the road before final clearance.
22 | There clamation of quarry should bed one under the supervision of the State Forest Department. The quarry shall be reclaimed|
2 |and afforested completely before the project s closed.
3.3 | Overburden shall not be dumped outside the width of the road. The muck generated in the carth cutings willbe disposed o

at the designated dumping sites and in no case the muck/debris will be allowed to roll down the hill slopes.
2.4 The user agency will provide retaining walls, breast walls and drainage as per requirement (o make the slope stable.

The User agency will undertake comprehensive soil conservation measures at the project cost in consultation with the State
Forest Department. A scheme of the same shall be submitted to the Regional Office along with the Stage-I compliance report;

25

2.6 |The KML file of the area to be diverted and the CA areas shall be uploaded on the e-green watchportal with all requisite details

3. Specific Conditions

s.

ot Conditions
31 | s the identified Non-Forest Land (NFL) is an fsolated patch measuring less than S hectares, the user agency shall fence the
|area and hand it over o the State Forest Department in accordance with Para 2.2 (xi) of the Consolidated Guidelines

I Sfeeian v F Y F we e R W EH 5 9am, W W (W e wad) s, 1980 # AR 2 F

sita sifem T 3 fow foram o s | g e R aR st whet v Ry S A 9 i e e T

forn e | s i, e o o v e e 7 i (- R T T o A & s 7 o e

% forg o 21 3 o o 5 e s 9 @ e #, Pl e gm T dgitn et fre # o e g

After receipt to fthe compliance report on the fulfillment of the conditions mentioned above, the proposal shall be

considered for final approval under section 2 of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980.

Transfer of forest land shall not be effected tll final approval s granted by the Government in this regard. Further,

it may also be noted that this in-principal approval shall be valid for a period of Syears from the date of issue of

this letter. In the event of non-compliance of the above conditions within 5 years, the in-principal approval may be
revoked by the Central Government.

Sd/-

(st w4, Balaji Kari)

wEEE Wi a9 (GATESUE )/ Assistant Inspector General of Forests (AIGF)

e, e Regional Office, Gandhinagar

e, @ vd weag ufeds e (MoEF&CC),

DIPR/C/15723/2026 e @@ MoEF&CC, Govt of India

Jaipur
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Rameshwar Patel

Pragya Girls School

Our Staff Reporter
INDORE

Pragya Girls School, Bicholi
Mardana, organised a heart-
felt 'Kritagy?njali’ (tribute)
programme on the birth anni-
versary of its founder, Param-
darshaniya ~ Babuji ~ Shri
Rameshwar Ji Patel, remem-
bering his contribution to
education, social service and
community development.
The programme began with
the ceremonial lighting of the
lamp, followed by devotional
‘bhajan’ presentations by stu-
dents. The students and guests
recalled Shri Rameshwar Ji
Patel's life, struggles, educa-
tional vision and dedication to
social service. Inspired by his
ideals, students pledged to
adopt positive thinking and ful-
fil their social responsibilities.
Chief guest Shri Radhes-
hyam Ji Patel, along with

pays tribute

members of the School Educa-
tion Committee and other dis-
tinguished guests, attended
the programme.

As part of the social out-
reach initiative, the school fel-
icitated elderly residents of an
old-age home and presented
them with fruits and other
useful materials. Members of
the school family, including
the Didi-Bhaiya, also received
tokens of affection.

The programme concluded
with a tree plantation drive
held in memory of Babuiji. Stu-
dents, teachers and guests
pledged to preserve and pro-
mote his ideals, values and
spirit of service.

The event highlighted the
school's ~ commitment  to
keeping Shri Rameshwar Ji
Patel's legacy alive through
education, compassion, social
responsibility and environ-
mental awareness.

Colourful tableaux, martial
arts enliven procession

Our Staff Reporter
INDORE

A grand procession organ-
ised as part of the birth anni-
versary  celebrations  of
former Madhya Pradesh
minister Rameshwar Ji Patel
featured colourful mill tab-
leaux and spectacular mar-
tial arts performances by
‘akhadas’ and gymnasiums.
Netaji Subhash Manch and
Geeta Rameshwaram Trust
jointly organised the event.
Former minister Sajjan Singh
Verma was the chief guest,
while former MLA and sen-
ior Congress leader Satyana-
rayan Patel presided. Chintu
Chouksey, Radheshyam Ji
Patel, Manohar Ji Dhawan,
Archana  Jaiswal, Sonali
Mimirod, Gyan Singh Darbar
(Dewas), Seema Solanki,
Reena Borasi and Raghu Par-
mar attended.

Madan Parmaliya  and
Vinod Sajnani (Patel) said 50
members of the Central Kot-
wali Nagar Suraksha Samiti
were also honoured. The
Malwa Ratna honour marked
23 years, with Pappu Berwa,
Narendra and special awar-
dee Naushad Bhai recogni-
sed. Hukumchand,
Rajkumar, Malwa, Kalyan,
Swadeshi and Hope Textile
Mills won tableau awards.
*Akhada’ honours recognised
performers including Chho-
galal Ustad, Mahavir, Ravi-
das, Chandrapal Ustad,
Bindaguru, Babusingh Ustad,
Devi Din Guru, Hiralal Ustad,
Shri Ramnath Guru, Shri
Panchmukhi Guru, Kartik
Rajput, Aditya Yadav, Div-
yansh Beliya, Vinay Bharti,
Hitesh Solanki, Paridhi Dhi-
man, Jiya Yadav, Bhumika
Yadav, Kanak Verma and
Lakshmi Vaidya.

madhya pradesh

Indore, Thursday, September 10, 2026

STUDENTS| Can appear for exams after colleges deposit
penalty within one month

NURSING COLLEGES: HC sets Rs 3 lakh

penalty per duplicate faculty member

HC ORDERS CAUTION IN
COLLEGE RECOGNITION

The High Court has instructed the MP Nursing Registration
Council to exercise utmost caution when granting recognition
to new colleges. The court clarified that regulatory officials
would be held personally liable for any negligence regarding
inspections and adherence to standards. The High Court has
also summoned the records of all newly recognised colleges.
The next hearing in the matter is scheduled for September 24.

Our Staff Reporter
BHOPAL

Madhya Pradesh High Court
on Wednesday imposed a
fine of Rs 3 lakh per dupli-
cate faculty member on
nursing colleges earlier de-
clared "suitable". The court
has said that these colleges
must deposit the penalty
within one month to con-
duct exams and release re-
sults of their students. The

Colleges directed to
plant and maintain
50 saplings
——
court also directed each col-
lege to plant and maintain
50 saplings within or near
its campus.

The division bench com-
prising Justice Anand Pa-
thak and Justice BP Sharma
issued orders while hearing
cases including a Public In-
terest Litigation (PIL) filed
by advocate Vishal Baghel,
president of the Law Stu-
dents Association concern-

ing fraud in the recognition
and operation of nursing
colleges in the state.

During the hearing, advo-
cate Vishal Baghel pres-
ented various facts before
the court. The High Court
has now outlined the pen-
alty mechanism for colleges
found to have duplicate fac-
ulty. Additionally, it has di-
rected the concerned
colleges to plant and care
for 50 saplings.

The CBI submitted a re-
port to the High Court re-
vealing  that  duplicate
teaching faculty were found
in 119 colleges deemed "suit-
able” and 153 colleges
deemed “deficient” during

Advanced Ac

ademy

director receives Excellent
Educator 2026 honour

Our Staff Reporter
INDORE

Timsi Rai, the director of Ad-
vanced Academy, has been
honoured with the prestigious
Shri SK Joshi Memorial Award
for Excellent Educator 2026 at
the ‘Sandipani Vishisht Guru-
jan Samman Samaroh 2026' in
Indore. The honour was cos
ferred in the presence of dis-
tinguished personalities,
including Shankar Lalwani,
member of Parliament; social
worker Bharat Saran; motiva-
tional speaker Sajan Shah; and
educationist and author Kam-
lesh Chandra.

Associated with Advanced
Academy since its inception in
1999, Timsi Rai has played an
integral role in shaping the in-
stitution’s journey towards
holistic, value-based and
meaningful education. Over
the years, she has contributed

as an educator, academic
leader,  researcher, and
speaker across various educa-
tional platforms.

A two-time university go d
medallist, her pra

the investigation.

The court has permitted
the 35 "suitable” colleges
found to have no duplicate
faculty to conduct exams
and also ordered the release
of results of students who
had previously taken the
exams. The relief applies to
BSc, MSc and Post-Basic BSe
students.

Colleges with duplicate

faculty have been fined Rs 3
lakh per faculty member; of
this amount, Rs 2 lakh must
be deposited with the Mad-
hya Pradesh Nursing Regis-
tration Council (MPNRC)
and Rs 1 lakh into the Juven-
ile Justice Fund.

Upon depositing the fine
within one month, the con-
cerned colleges will be
deemed "suitable”, enabling
the conduct of exams and
the release of results for
their students.

Furthermore, each con-
cerned college is required to
plant 50 saplings, either on
the campus or in the vicin-
ity, and must nurture them
until they grow into trees.
Photographs of the tree
plantation must be up-
loaded to the Nisarg app.

India-Japan health
partnership takes centre
stage at Tokyo summit

Our Staff Reporter
INDORE
Health and  rehabilitation

emerged as key discussion
points at the Indo-Japan
Leadership and Investors
Summit in Tokyo, where Dr

Robotics,
physiotherapy &
modern rehab
emerge as

key areas for
cooperation

Pinky Topiwala
opportunities for deeper co-
operation between India and
Japan in physiotherapy, ro-
and modern rehabilita-
tion services.

ing India at the

journey is complemented by a
deep commitment to social re-
sponsibility. Her initiatives, in-
cluding the Devarth Awards,
which honour selfless con-
tributors to society, and her ef-
forts o sensitise
underprivileged  children
about good touch and bad
touch, reflect her belief that
education must  extend
beyond classrooms and text-
books.

For Ad d

Academy

summit, Dr Topiwala called
for greater adoption of ro-
botics-based  physiotherapy
and advanced rehabilitation
technologies in India. She
pointed to Japan's expertise in
robotics, automation and
healthcare services for the
elderly as areas that could sup-
port the development of

India’s rehabilitation sector.
Dr Topiwala proposed es-
tabhshmg modern robotic
-apy and rehabilita-

this honour is more than an
individual accolade. It cel-
ebrates the values, vision, and
leadership that have shaped
the institution over the years
and continue to guide its jour-
ney toward excellence.

tion centres in India with Ja-
panese  technology and
expertise. The proposed col-
laboration could also focus on
specialist training, research in-
itiatives and technology part-

professionals and institutions
in both countries.

Discussions at the summit
also covered women's health,
knee and musculoskeletal di
orders, maintaining physical
activity among ageing popu-
lations and the need for ac-
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FLO Indore combines

green living lessons with

eco-friendly Ganesha making

Our Staff Reporter
INDORE

With the festive season ap-
proaching, FLO Indore
blended environmental
awareness with creativity by
organising a unique nature
and eco-friendly Ganesha-
making event under its
Green Tech and Circular
Economy and Visual Art In-
itiative. Varsha Daagra, initi-
ative head, Green Tech and
Circular Economy, and Dr
Veena Naik, initiative head,
Visual Art and Performance,
headed the programme.
Nearly 100 members partici-
pated in the programme,
which combined a nursery
trail with hands-on idol
making.

Sushmit Vyas, founder of a
leading landscape design
studio and designer-land-
scape consultant with nearly
three decades of experience,
led the nursery trail. He ex-

plained plant selection, soil
mixtures, sunlight, watering,
air circulation and sustain-
able gardening practices. He
also discussed medicinal,
aquatic, exotic and fruit-
bearing plants, along with
Japanese, Persian, English
and European garden styles.
Rajat Wadekar of the Art-
wala Foundation, Pune, con-
ducted parallel
Ganesha-making  sessions.
Using organic field mud and
papier-m ch , around 60
members  crafted  eco-
friendly Ganesha idols. FLO
Indore chairperson Vandana
Gujrati said, True festivity
begins with responsibility
towards the earth, urging
members to adopt greener
lifestyles and conscious cel-
ebrations. The initiative en-
couraged participants to
combine festive traditions
with sustainable practices
while creating greener
homes and communities.

CM SCHEME:

Free

Kashi-Gaya trip for seniors

Our Staff Reporter
INDORE

Senior citizens from Indore
can undertake a free pilgrim-
age to Kashi (Varanasi) and
Gaya under the Madhya Pra-
desh Government's Mukhya-
mantri Teerth Darshan Yojana.
A special train will leave In-
dore on Oct 4 and return on
Oct 9, covering pilgrims from
Indore, Barwani and Alirajpur
districts.

The journey has 156 re-
served seats, with applications

open until 5.30 pm on Sep 23.
Forms are available free at
municipal zonal offices, urban
local body offices and Janpad
Panchayat offices in Indore,
Sanwer, Mhow and Depalpur.

Applicants must be Madhya
Pradesh natives aged 60 or
above and non-income-tax
payers. Those who have al-
ready availed of the scheme
cannot apply again. Eligible
pilgrims above 65 and persons
with 60% or more disability
may take an attendant, subject
to prescribed conditions.

cessible modern r
services.

“By bringing together the
technological and healthcare
expertise of India and Japan,
we can develop modern reha-
bilitation services that help
make advanced treatment and
technology more accessible to
patients,” Dr Topiwala said.

The discussions placed
healthcare alongside technol-
ogy and investment as poten-
tial areas for strengthening
future India-Japan cooper-
ation, while also highlighting
opportunities in employment,
skill development and health-

or

a@s\_ % (@ UCO BANK

nal Office: 3rd Floor, B-Wings, LIC Tower,

Scheme No. 5, Vijay Nagar, Indore (M.P)

nerships between  care investment.

Phone:

NOTICE INVITING TENDER FOR EMPANELMENT OF VENDORS
UCO Bank, Zonal Office Indore invites for empanelment of reputed
vendors for the purpose of installation and maintenance of CCTV and
Alarm system in branches and ATMs. Tender documents with detailed
terms & conditions are available at our Zonal Office & on Bank's website
www.uco.bank.in. Tender can be submitted up to 09th October, 2026 by 5
PM at our Zonal Office Indore, LIC Tower, 3rd Floor, B-Wing, Vijaynagar,
Indore - 452001. Zonal Manager, Zonal Office, Indore

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
GIGA PIPE SYSTEMS INDIA PRIVATE LIMITED
DEALING IN CONSTRUCTION OF PRECAST CONCRETE PIPES AND
FITTINGS AT MAIHAR, DISTT: SATNA, STATE: MADHYA PRADESH
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Gorporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

19-year-old remains untraced after 20 hrs

UJJAIN: The body of a 19-
year-old man who fell into the
Kshipra river from the old Tri-
veni bridge remained un-
traced even 20 hours after the
incident, despite an extensive
search by divers and rescue
teams. Home Guard
swimmers continued the
search until Wednesday after-
noon, but no breakthrough
had been reported.

PANCHANG 10.9.2026
(DAKSHINAYAN)

Saka 1948 Samvat 2083
Month : Bhadra Kishna 14 Thursday 1034 AN

Rahul,
Prajapat, a resident of Shak-
karwasa, was returning home
from the Shani Temple on

son of Omprakash

Tuesday afternoon. While

crossing the old bridge at Tri-
veni, he fell into the river.
Passers-by reportedly saw him
fall and immediately alerted
police. Personnel from Nanak-
heda and Nagjhiri police sta-
tions reached the spot and
launched a search with the as-

sistance of the Home Guard
diving team. The operation
continued until late evening
but yielded no result. The
search resumed on Wednes-
day morning, with SDRF and
NDRF teams joining the oper-
ation.

PUBLICATION
In the Debts Recovery Tribunal, Jabalpur
2nd & 3rd Floor, BSNL Building, Near Head Post Office, Civil Lines,
Jabalpur (MP) 482001
Summons

(Under sub- st (4) of Section 19 of the Act read with sub-rule 2 of Rule 5
ecov nal (Procedure) Rules 1993
n N

Bank of Baroda .... Applicant

Vs
M/S Kaashvi Agarbatti & others

.. Defendants

1. M/S Kaashvi Agarbatti, Through its proprietor Shri Siddarth Jain 255,

CAPRIGLOBAL CAPRI GLOBAL CAPITAL LIMITED

hortrty

Registered & Corporate Office :- 502, Tower-A, Peninsula Business Park, Senapati Bapat

Marg, Lower Parel, Mumbai-400013,

Circle Office :-9B, 2nd Floor, Pusa Road, New Delhi— 110060

Undar Sacton 13(2) f the Securlsation And Reconsinucton of Finatial Assels A Enforcament Of Sacurl Interest
Act, 2002 read with Rule 3 (1) of the Security Interest

Officer of Capri Global Capital Limited (CGCL)
Enforcement 4 Secrity Intrest Al 2002 (e said Ac!).In

tec

DEMAND NOTICE

(CGCL)

under Secuntlsa\lon And Reccnslmc\mn Of Financial Assel \ And
l powers conferred under Section 13(12) of the

2. Shri Siddarth Jain 265, Ambikapuri Extension, Aerodaum Road, Indore 452005
Whereas OA No.1037 of 2024 was listed before the Hon'ble Presiding Officer on|
03.09.2024

Whereas the Hon'ble Tribunal is Dleased to issue Summons/ Notice on the said|

Section 19(4) of th oufor recovery of debts
of Rs. 28,75,241.00 (Rs. Twwly quivl Lakhs, Seventy-Five Thousand, Two|
Hundred Forty-One Only), due in the aforesaid facilities as on 05.05.2024 plus
Interest at cont raclual rates, penaf interest & charges w. e £.06.05.. 2024 onwards till|

Notiaoa unier secton 1 3(2; of the said Act, calling upon the folowing aorrams 1(s) (the “said Borrower(s)’).

to repay ne

the date

. [Name of thE wmume ‘debtor along with PAN [GIGA Pipe Systems India Prhﬂ: Limited|
& CIN/ LU

[ [Address of the registered office

3. |URL of website
4 [Detals of e place where the majority of | NF-7, Main Foad, Vilage Nadan Sharda
fixed assets are located Prasad, Tehsil- Maihar, City: Mainar, i
Satna, State: Madhya Pradesh, India, Pin:
[5.[Tnstalled capacity of main products/ services
6 9

by
services ial year
. [Number of employees/ workmen

. [Further Getals, including fast avallable
financial staterments (with schedules) of two
years, lists of creditors, are available at URL:
Elighiy forresolufion applicants under
section 25(2)(h) of the Code is available at
UAL:

i
(Defal can be Sougit by sending request
at gigacip2025@gmai com

Details can be sought

0.|~Last date for receipt of expression of 17-09-2026
st

19-09-2026

To [21-09:2026

19 numum

DISPLAY CLASSIFIED 70AYS00 |
15 DAY 1000/~
50-5Q0H B, 30 DAY 1500/-

[ DISPLAY CLASSIFIED

FREE PRESS CALL- 942508,

The said
way of sale, lease or otherwise without the prior written consen( oi CGCL Any person who contravenes cr abets
the e

the Actfrom

hy

as provided undertheAct
Place : Khargone
Date : 10.09.2026

For Capri Globar Capital Limited (CGCL)

nalty
d/- (Authorised Officer)

to the Applicant and to appear before the Hon'ble Tribunal at Jabalpur on
25.02,2027 at 10,30 AM, failing which the Application shall be heard and decided in
yourabsence.

Given under my hand and Seal of this Tribunal on this 07" Sept. 2026

Date: Authorised Officer, DRT Jabalpur

Nlchata : Magha 205 24 then Purva amounts mentioned i th respective Demand Notca(s) issued to hem that are aso given below:In connection with p,m,‘sim it
a idha then Shadhya above, g
e o e Nollce e amounts Incisatsd hesei below que\ner with further appncama iterest from the date(o) mentioned | (i) To show cause within 30 days (thirt) of service of Summons asto why elief Data ot st f il ot I pOSDACIHS:
MoonSimha ————————— ifany, executed by he said B A for d t of the loan, the followir ts have b rapedior soanidngtbe gramed, [14.[Date of fssug of iformation memarandurm,
e  roN(S) 3 20Ty for. s rapayrmon of the kan: he Tolloiing Basals have cen | (1) o isclose particulrs of Properties o Assetsofher than th Propertis and | vtk Tt nd ment o s
o i 'S Name of the Borrower Demand Notice| Description of secured asset Assats specilledby the Apgllcant undar Serlai Ho.3A of Original Applicailon. plans to prospective resolution appiicants
= e, sih, oon wins N.| (s)/ Guarantor(s) (immovable property) ‘“,)l You are restrained from dealing with “’Sg's"m'"g:' 'S,E“"Ed Assets or Such || (75Teract gate for submission of resol plans [03-10-2026
(Mr./Mrs./Ms. lM/s) Amount otfer ¢ el g 16Process email 110 SUDMI EXpression of _(Qigacip2025@qmal com
@ 1.| (Loan Account N 07.08.2026 | Al that piece and parcel of property having land and buiiding | [P P : Interest
i LRMEIN 1000063367 (O1d) Rs. 2017276 | bearing: House No. 195, PHNo. 08, Admeasuring 1380 Sq, Ft. | |1¥) Youshall not transfer by way of Sale, Lease or otherwise, et Y| | (57 [Detals of he corparate debiors registation [NA
8040000565494 (New) (Ason | Gram Mogawa, Post Rahadkot Tehsil Sanawad, District et el tr jMSSElS_'u"l;M ot Seculy Iarec s ot an status as MSME.
’ RAHU N LNMEIN 1000098803 (Old) 01.08.2026) Khargune Madhya Pradesh, 451113 AND House No. 185, PH other Assets and Properties specified or disclosed under Serial No.3A of the| s ™ ¥
” " 0300005660698 (New) 08, Admeasuring 720 Sq, Ft, Gram Mogawa, Post| |Original Application withoutthe prior approval of the Tribunal. <Vnofnes fas boan rocuio i ':EB“ 7'2;2"5”““”"'9 NCLT Banch-lV “”‘“Ff‘;
o e NDORE Branch) BADRRAL Rahadhon Tensl Sananad. Bistic Knargons, Madya ) You shall b liable to account or the sale proceeds realised by Sale of Secured ks . e e
0 RAMESHWAR (Borrower) Pradesh, 451113 North - Road, South - House of Jagannath Sfo P i i i V/s GigaPipe Systems IndiaPvt. Ltd.
pRAM"_A E A‘ East - House of Mahesh Sio Mohan, Weet. House |Assets or OTHER ASSETS AND PROPERTIES in the ordinary course of business| s
EREHPRESSICUNSSEIED] eryiflponhirrn Sisvedl d :Scduf:fﬂs“ such sale proceeds in the account maintained with Bank holding Manoj Kumar Anand
Tfthe hall fail to GCLas aforesaid, CGCL shall d e sbovesecured | |y Resolution Professional
RUNNING CLASSIFIED Section and i v et umished In the matter of GIGA Pipe Systems India Private Limited

(Under Corporate Insolvency Resolution Process)

2, Community Centre, 3rd Floor, (Near PVR/McDonald's),
Naraina, New Delhi-110028

00084/2017-2018/10180
cirp2025@gmail.com

Date: 10/09/2026

1BBI Reg. No.: 1BBI/IPA-001/1
Place: New Delhi EN
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